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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings, have been 
. authorised by Jhe Committee to submit the Report on their behalf, 
present this Twenty-fourth Report on the Action Taken by Govern-
ment on the recomnwndations containoo in Thirty-sixth Report of 
the Committee on Public Undertakings (Third Lok Sabha) on Indian 
Oil Corporation Ltd. (Refineries Division). 

2. The Thirty-sixth Report of the Committee on Public Under-
takings was laid on the Table of the two Houses of Parliament on 
the 20th March, 1967. Government furnished their replies indicating 
the action taken on the recommendations contained in the Report 
on the 15th September and 7th October, 1967. Additional informa-
tion in respect of certain recommendations was called for from the' 
Government on the 27th November, 1967, 21st February and 29th 
August, 1968 and replies thereto were received on the 8th January, 
25th April and 11th October, 1968 respectively. The replies of Gov-
ernment to the recommendations contained in the aforesaid Report 
were considered by the Committee on the 29th November, 1968 and 
the Chairman was authorised to finalise the Report on the basis of 
the decisions of the Committee. 

3. The Report has been divided into the following five chapters:-
I. Report. 

II. Recommendations that have been accepted by Government. 
III. Recommendations which the Committee do not desire to 

pursue in view of the Government's reply. 
IV. Recommendations in respect of which replies of Govern-

ment have not been accepted by the Committee. 
V. Recommendations in respect of which final replies of Gov-

ernment are still awaited. 
4. An analysis of the action taken by Government on the recom-

mendations contained in the Thirty-sixth Report of the Committee 
is given in Appendix II. It would be observed therefrom that cut 
of the 68 recommentiations made in the Report 66: 2 per cent have 
been accepted by Government and the Committee do not desire to 
pursue 3': 8 per cent of the recommendations in view of Govern-
ment's reply. 

NEW DELHI; 
16th January, 1969. 

G. S. DHILLON, 
Cha.irman, 

Committee on Public Undertakings. 

(v) 



alAPTEB I 
CENTRAL DESIGNS ORGANISATION-PARA 132 OF 36TH 

REPORT 
Recommendation (Serial No. 41) 

In their recommendation No. 41, the Committee on Public Under-
takings expressed the hope that "if earnest efforts are made, it will 
be possible to obtain several refinery equipment like heat-exchange 
equipment, pressure vessels, pumps, compressors, steam turbines, 
pipes and fittings and process control and measuring instruments in 
India. The basic necessities in regard to the indigenous manufacture 
are stated to be the lack of specifications, composition of construction 
material drawing and technical know-how. 'This is the field in which 
the Central Desfgns Organisation caB play a vital role". 

2. In their reply. the Government CIlly "noted" the recommenda-
tion. The Committee therefore enquired the specific steps taken 
towards procurement and manufacture of spare parts indigenously 
and the value of imports of such spare pal'¢s separately by each of 
the three refineries per annum during the last three years. '!be 
Government furnished a statement showlng the efforts made towards 
procurements and manufacture of spare parts indigenously and also 
the value of imports of such spare parts per annum during the 1a8t 
three ,ears (see pages 43--46). 

While accepting the reply, the ColBlllittee feel that much remains 
to 1te clone and further sustained eftorta are required in this directioa 
to make some head-way. 



CIIAPTER n 
R1I!COMMENDATIONS THA"I' RA1ft: BEEN ACCEPI'ED BY 

-c* GOVERNMENT 

RecOQlleDdlidea (Serial No. Z) 

Every month a coordi~' ~ti*g is /tel' in which the repre
',ent4twe, Of all the three ,zm,iIionB Q.Te praent. The month-to
:n:u>ntTt problems oj p1'odu~ marketing and movement arc dia-
cussed at these meeting, and clec:isioJu t4ka.. ,2'hU is a .. ift the 
lir/ht direction. Such coordination meerings sh0uz4 have been held 
before.' 

While the Committee appreciate the changes. mcuie to " ejfl!Ct 
~Mtion, the!' emphasise' that clOse coordination should exist 
~ttoetn t~ .r:HWions. The three Divisions oj the Corporation 
should not tbb-rk like water~tight compartments. looking only to the 
5:~irmcm~ &he &.rd of Di1"eCtON as theeon-neeting link. The 
$eaior Oflicer, .hould enter i",_ commtmicatioa at their own leNlB 
i" .,01v. mu.tUAl problemsaJWl CfI1TY out policies to the marlmum 
~dvAmtage ~f the Co~.(Pata!7-18). ' 

~ . .. , , 
lbPL~ QP GoV,.awMDrr 

'Nbted. The senior oftlcel'9' 'df Ule three Divisions of, the Indian 
()U~ COrporation are eorwtantly in 'touch With' ode another and meet 
periodically to discuss problems of comMon 1ntetest: 
{MaWtrll ot,~tbtetm. '. C~ats\ OM. No.' 22 (t.)/8't~Oh;' ~ted 
:: ' ~, ~.] .; . "', ~\~ - , . ,', " .....' . "" " " 

Rerommendation (Serial No.4) 

The Committee feel that condit;i01\.$ of service of the 'staff is a 
matter which requires looking into carefully While the pay scales 
could be different depending upon the peculiar nature of duties in 
each Dlvision, it might be desirable that the terms and conditions oj 
servic.e of the staff working in the same public undertaking should 
be common with peculiarities relating to certain categories of posts 
being taken care of by aepcmlte protriBion.. whilh should be in the 
fonn. of exceptions to the generaZ rule. The Committee are not 
happy over ad hoc concessions made to one group of employees, 
while ignoring others of the same status in another group. This iI 
bound to have an undesirable effect on the staff. 

/ 2 



I 
T~ Committee suggest that the Chief Pt'T801f.tW!1 Of/icers.ef th.e 

three Divisions shouJd be constituted i1f.to a Committee which shoUld 
go i1f.to the e1f.tire matter of seroice co1f.ditions. pay scales, etc., ot 
the various Divisions am n&ggeBt how u1f.iformity can be achievecs. 
(Para 31 & 3~). 

REPLY OF ~MENT 

Noted. 

Certain decisions have already been taken by the Board of Direc-
tors in recent months with a view to bringing uniformity in the 
matter of pay scales of certain categories of ofticers of all the divi-
sions, house rent allowance, T.A. arid D.A. rules, P.T.O. concessiollli. 
certain aspects of 'leave rules and diSCiplinary and conduct rules, 
and other terms and conditions of service. The FinanclalDirector 
has specially been asked to look into these aspects and in doing I:IU, 

he will also consult the Chief Personnel Officers and other concerned. 
officers of the three Divisions before formulating his recommenda-
tions for the consideration of the Board. 

(Ministry of Petroleum & Chemicals"O.M. No. 22 (14) 167-0R, datea 
15-9-67.] 

~omm ... datien ,(Serial NO.7) 

The Committee' uftdet'8tand that .it is prOposed to inC1'ecise the 
tit.'I'O'Ughput ~ of the Ga1.thati Rejf.1f.ery to 1 or 1.1 !JIoillion' 
ton.s Qut that no"fl.nal decisiOtt has been taken on this matter yf!t. 
Part 01 this- proposed inC"rease in ~hroughput should. be achieved by 
utiliSing the in;;"built; capacity of the existing plant. The, COmmittee 
hope that Indian knoto-hOto 41f.d equipment will be utilised, instead 
Of depending on foneign help. (Para 43) 

REPLy OF GoVERNMENT 

The proposals already formulated regarding the expansion of the 
Gauhati Refinery are based on the maximum utilisation of t.he in-
biJilt·eapacity of the existiIig plant, Indian know-how and indigenous 
equipment to the fullest extent possible. 

[Ministry of Petrold.1h eft ChemiCalS', o.M. No. 22 (14) /67-0R, dated 
15-9-67.] , 

Recommendation (Serial No.8) 

: Judging from the 10cta 4vailcd7le, tJie ~om~ tl1'c! not convinc
ed. that the accv.m.ularion; of Tecluce4i cr1&de ttt Gauhtlti was an in
ft?itdble result 01 the CTUCie DbtflJalion Uftit sf4rtitiiJ' befOre the 



" Coking Unit. That thi! should have happened is unfortunate. 
(Para 49). 

Noted. 

[Ministry of Petroleum & Chemicals, O.M. No. 22 (14{167-OR, dated 
15-9-8'1.] 

Recommendation (Serial No. t) 

The Committee recommend th4t the building of extra storage 
tankB for keeping reduced crude should be r~ewed by the top 
management of the Refineries Division during the expansion phase. 
There iI no justification to add to the capital cost of the' Refinery 
unles. the reasons are extremely compelling. (Para 50). 

REPLY OF GoVERNMBNT 

Noted. 
[MiniltTy of Petroleum & Chemicals, O.M. No. 22 (14) /67-OR, dated 

15-9-67.] -

Recommendation (Serial No. 10) 

The Committee underltaftd that the Indian Institute of Petroleum, 
Dew Dun is studying the question 01 altenaati_ uses of iomu, 
but that the results were not kno1Dn to the I.O.C. yet. It ,houlcl 
be poarible to find out how other countries are utiliaing this product 
and whether it would be economical to utilise it in the ,ame way m 
India abo. The Committee hope that the Indicm Inaritute of Pet'ro-
leu", trill be able to offer a solution to this problem. (Para 57) 

REPLY OF GoVERNMENT 

Noted. The matter is being pursued with the Indian Institute 
of Petroleum. 

[Ministry of Pmoicum cl Chemicals, O.M. No. 22 (14) /67-OR, dated 
15-9-8'1.] 

• RecommeDdation (Serial No. 13) 

The Committee found that the reduced sale of calcined coke by 
Messn. India Carbon Limited was due to the fact that impoTt 
licences had bem grcinted to seueral users of calcined coke in the 
country during 1963-64 with the result that these users, who had 
accumulated "-ge stocks, did not make theit' p'U-rchases in India.. 
It is a TI'WItUT 01 regret that import liCence. are granted and foreiga 
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exchange wasted on impo-rt of material which is at'ailable in India 
and the factory producing it has to close down for a part of the year 
few want of market for it. (Para 60) 

REPLY OF GOVERNMENT 

Noted. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67-0R, dated 

15-9-67.] 

Recommendation (Serial No. 14) 

The Committee find that there is no clause in the Contract where
by it is obligatory for Mis. India Carbon Ltd., to lift the coke at 
specified periods. The Committee suggest th4t such a clause should 
be introduced in the agreement at the time CYj renewing to prevent 
repetition of the incident whilch occurred in 1964-65. (Para 62) 

REPLY OF GOVERNMENT 

Noted. The original agreement executed in 1961 between the 
erstwhile Indian Oil Company Ltd. and India Carbon Ltd. stipulates 
that the contract shall be renewable for a further period of 5 years 
on the same te~ and conditions, except as to price which may be 
mutually agreed upon. But efforts will be made to include the 
upliftment of coke at ~ified periods as recommended by the Com-
mittee. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) j67-OR, dated 

15-9-67.] 

Recommendation (Serial No. 15) 

The present staff poSition at Gauhati is that after standardising 
the staff stT~h, nearly 200 empZOyees will~e rendered surplus 
out of the existing strength. The Committee were informed that 
there war some difficulty in retrenchtng these men, because of 0pposi-
tion from the Union. The Committee recommend that constant 
efforts should be made to find alternate employment for the surplus 
staff either at Gauhati or in nearby toWns. The help of the Goot. 
of Assam may also be taken in regard to this 1R(I.~er. (Para 64) 

REPLy OF GoVERNMENT 

Noted. The Government of Assam and other public sector under-
takings in the area, such as the Fertilizer Corporation of India, Nam-
rup, Oil & Natural Gas Commission, and undertakings of the Gov-
ernment of Assam have all been contacted about the problems posed 
by the surplus employees at Gauhati Refinery. The question of 



& 

finding alternative J!mployment for the surplus staff is constantly 
before the management. 

IMmutry of Petroleum & Chemicals, O.M. No. 22(14) 167~R, dated 
15-~-6~~] 

Recommendation (Serial No. 17) 

The Committee fed that in retrospect it was an entirely wnmg 
.decision to have located the Barauni Refinery at its present site-a 
decision taken in spite oj strong objections on technical grounds both 
from the Indian and Russian experts. That facts proved the experts 
to be right and! the deciBion makers wrong is aU too ob1M1u. It is 
doubtful even today whether satisfactory safe..guards have been 
taken against severe flood and earthquakes in spite Of the colossal 
extra expenditure incurred in providing safeguards. As the Refinery 
is already f«it cccompli, the CoMmittee suggest that a study at regular 
intervals should be undertaken by the Refinery authorities to ensure 
that the foundations Of thl! various Units of the Refinery are intact 
.and do nQt; show anti sign of damGge or Bubsidet&ce. If cantu MIdi-
cations exist, immediate steps shouJd be taken to safeguard against 
.any catcstrophe. (Para 77). 

REPLy 01' GoVllRNMBNT 

Both the Soviet and Indian experts and the Management of the 
Refinery feel that already adequate and reasonable precautions safe-
guards have been taken against flooding and earthquakes. Further 
steps will be taken as suggested by the Committee. 

[Ministry of Petrolew.m4 Chet1ricalB, 0 . .11. No. 22(14)/67-0R, dated 
15-9-67]. 

iteeo'lltlDlelKhrtion (Serial No. 19) 

. ·TM ~"Mt.aH not·1mppY over the defays that have taken 
place i?l the comtructioft of the BMauni Refine,,;. To begm with. 
tN Refi'1W!1'y Wd.t dogged by ill-lvck in having flootD and 1'"am.. A 
proper soil mt*tigUiOn tDOuld h4ve sa1H!d liz mo7I.tha delay .. 1ft 
spite of the Jen01Dledge that the soil tDas eztremely un!avcmro'ble, it is 
surprising that detailed invest'gations were not carried out in the 
initial stages. As regards delays in receipt Of equipment, Govern-
ment might conaiU,- whctheT agreements with suppliers could sri-
pulde sowna compeuation for JosH, due to dela:rIa iA 1"fICeipt of ~ 
meat. The-re appeat'l to have heft flO nw:h dau.te in tie presetl& 

(lgreemem. (~"' ·82). 
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REPLY OF GoVERNMENT 

With regard to the soU investigations, it has already been ex-
plained to the Committee that besides the soil data made 8¥ailable 
by the State Government, necessary bore-holes were alSo dug at 
certain distances· in the atea as indicateu by the experts to determine 
loat! bearing capacity, etc. However, at the time when some 01. heavy 
foundations were excavated it was noticed that the soil was unsuit-

. able requiring further treatment. This phenomena occurred only at 
certain places in the area whilst at other places no difficulty was ex-
perienced. 

Government had noted the recommemiation in so far as it relates 
to insertion of a penalty compensation clause. 

[Ministry of Petroleum & Chemicals, O.M. No. 22(14)/67-OR, dated 
15-9-67]. 

RecemmeIMiatioD (Serial No. II) 

As regards the contractors, the Committee fO'UM that both the 
fi:rms entrmted with the mechanical and citril works were given con
tracts worth more than Rs. 5 crores each. According to the IOC 
"their performance has not been generally satisfactory", and "they 
hGAi generallyedl!ibited lock of driigmce in organiau..g 1nft. ·cmd rna--
teriaiLs for execution of worics". ltv eoubt/v.l wMthe1' 6. careful 
study was made i1l.itiaUy of tM capacity oj these two fi,rms to Jumdle 
s1.lt!h a large volume of work themselve'B. That tMy wer.e uaoble to 
fulfil their monthly quotas, itself indicates tMir incapacity. The 
Committee regret to paint out that necessary CGl'e was not exercised 
in this ma.tter 'by tM Management of the Refinery. The proper 
tIti'ftg would J&cwe been to qlit up tJt.e tGltal oofume of work into 
emall e:cmtnlcts 1ml to ~ several ccmtnlctor, a 1.00$ done at Ko-
yel.i. AcCOf'ding to the 1.0£., cixJVt 80 per cent of .tft,e ()t)eTGll blay 
could be attributed to the poor performance of the con.tractot'V. The 
Committee Jt.ope tUt Government will tume,t ~ this unfortuna.te 
experJence and lay down. prop!'r guidetiM'l for the future. 
{Para 83). 

REPLYOFG~ 

Noted. 
fMinist'1J of Petroleum & Chemicals, O.M. No. 22 (14) 167-0R, dated. 

15-9-67]. 



a 
Beeommendatioa (Serial No. 21) 

The Rettne71l withdrew a part of the work of the mechanical 
contractor with the inUntion of undertaking it departmentally. This 
would indicate that in the initiaZ stages no proper aBseument 'WCII 
made 41 to what work could be undertaken departmentally 4nd 
wMt work could be given out on contract. IJ this had been. done, 

cOftliderable amount of money and time could have been saved. (Para 
S4). • _ . ", 

REPLY OF GovzaNMEN7 !I'-

Noted. 
IMiniatTtI of Petroleum err Chemicals, O.M. No. 22(14) /67-OR. dated 

15-9-87]. 

Reeommeadation (Serial No. U) 

It 10118 learnt that the H4th1dah. Colony 'WCI8 taken over from the 
Rail1D4Y' and th4t most of the buildings were of a temporary nature. 
The Committee hope tMt 'hi8 Colony toW not be made into a per-
manent township in view of its distance from the Refinery and other 
prcICtical dtsadvant4ge. like lacklC08t of transport etc. (Pa.ra 87). 

R&J'LY OF GovalNMENT 
The Hathidah Co1ony is being used only as a temporary tOWll8hip 

ad action is being taken to dispose of it. 

IMmiatry of Petroleum. & Chemicals, O.M. No. 22(14)/67-0R, dated 
15-9-6'7]. . 

Reeommendation (Serial No. 25) 

The Committee are distTessed to note the failure of the Indian 
1IUthorities " hcnMg accepted the detAliZed Pro;ect Report of the 
Coking UBit of the Barcavni Refrnery which t)81"y clearly iftdicated 
that juf'MCe Gilo! IMion .pecijicGti.on could not be pToou~ed ion that 
Unit. The pTObleml of diapoW of the product, the specificGt10n of 
which 1D4I indicated '" the Detailed Pro;ect Report, or the difficul-
ties in regard to the levy of e.rciBe duty on new types of blended 
producta which were neither furnace oil nor L.D.O. according to 
Indian specification, do ~ot seem to have been. considered property. 
If only the problems, which were very clearly evident at the time 
.of the Detailed Pro;ect Report, had been tackled and ~ of the 
-dmg. sought, Q$ WC18 dORe much late,-, the w01'kingof the Refi:.V!ry 



would have been happier. Th.e Commitiec hope BUCh mistakes would 
not be committed in future. (Para 94) 

RVLY OF GovmNM!:NT 

Noted. 

{Ministry of Petroleum & Chemicals, O.M. No. 22 (14) 167-0R,dct.ed 
15-N7]. 

Reeomtnendation (Serial No. 26) 

Between April, 1965 ancl. Jun.e, 1i66 the Ba,..aun-i Refin.ery ha3 been 
"bIe to operate only to the extent of 75 per cent of its i7&6talled capa
city of the bt million tonne stage. The 2nd Atmospheric Vacuum 
Unit W4S 1"eady 101' commissioning in FebMl4ry, 1966, but could not 
be commissioned '*ause of theCoJCing Unit. The loss incurred by 
the RefineTy on account of the reduced throughput of the 1st minion 
ton"e Btage and the non-commissioning of the 2nd tonn.e ste&ge fM 
over " year is great. ,This is besides the spending of valuable foreign 
exchange on impOrting products which could have produced there. 
This unfortunate ~nd etWT7nOUS 10$8 is most regrettable. (Para 95). 

REPLY OF GoVERNMENT 

Noted. 

[Ministry of Petroleum & Chemicals, O.M. No. 22(14) /67-OR, dated 
15-9-67]. 

ReeommenttatiOD (Serial No. 29) 

The facts regarding the Atmospheric Vacuum Unit8 at Barauni 
which were brought to the notice eif the Committee ,..eveal lack of 
coordifl,ation in that aTTange~t8 for sales should have been made 
simultaneously with production. If this is not remedied the situa
tion will be further aggravated when the second and thin! miUion 
Btages go into Btream. The1'e is need 1M a very urgent action in this 
matter by the Marketing DWision. Unless the motor spirit u sold 
as soon as it is produced, . the RefineTy will come to a halt. Apart 
from the loss to the Refinery, such shutdowns win alBo involve un-
necessary wlI.'1te of foreign. e:rchange required in importing deficit 
products which could -otherwise have been produced locally. The 
G~t.hou1daIBo keep a w4tch over this aspect and ensure 
that such shutdowns do not take place. (Para -106). 



to 
.RDLYor~ 

Noted. Programmes of monthly production and distribution of 
produets and allied problems are resuW'11 discussed aDd settled at 
tho: ~nth1y Coordination Meetings, convened by the Chairman. of 
the Indian Oil Corporation. The Government also keeps a watch 
on refinery production and gives suitable directions whenever ne.-
cessary. 

[Ministry of Petroleum &: Chemicals, O.M. No. 22(14)/67-0R, dated 
15-9-67]. 

.Ree...-eadatieD (Serial No. 3%) 

It fDas seen from the figures jurniJhed that in most months, place,. 
meft.ta oj the wagfms have been much below. than *heactu~l in4etttls 
and alao that the rejection of wagons actually placed hall ~een rather 
heavy. During oral evidence, the Committee were informed . that 
rejeC'tions took place mostly of waggns which weTe leakiag or otILer .. 
tDiBe ftOt tDOrthy of use. Sometimes, the type Of wagom inGented 
'Were not the same . as were actuollll ~l~ e.g. white-oil knJc 
tDGgOna for bl4ck-oil tank wagon., and vice ll'~sa. T/ie fact6 Mveal a 
'ROM too 8Clti$factory state of affairs. This difficulty would not arise 
when the pipelines to Kanpur and Maurigram are commissioned. Till 
this is aChieved, it has to be euurecl that movement of products is 
not hampered because of wagon shortage. The Railway Boa1'd and 
the Marketing Division of r.o.c. should give adequate attention to 
this matter. (Para 114) 

REPLY OF GOVEJINMENT 

Noted. The pipeline fI'OlJl Barauni to Kanpur "had been commis-
sioned gradually from the 26th September 1966. The Barauni-Mau-
rigram section will be ready for operation soon. The wagon posi-
tion is reviewed daily by the Indian Oil Corporation, the MinIstry 
of Petrole~ and Chemicals and the Railways and there is no spe-
cial dUllculty DOW. 

[MinistTY of Petroleum & Chetnicals, O.M. No. 22(14)/67-OR, dated 
15-9-67]. 

RftOmmendation (Serial No. 33) 

The CommiUee under$t4nd that caZciftf.dioR 01 coke is an eme-
mely profitable iD4u,stry. 1" 1riew of thi3 dd Mad for CGIcifted coke 
in conai<krable qUGntities in tIM cou_try; G01:JerR.m.etU sheuld MtH! 
set up this Plant for CAllcination of coke alcm.gwith the Refinery it
self at Barauni. The Committee understand that this coke has many 



11 

industrial uses especially in the making of carbon black electrodes 
used in the ma"..,. acture of aluminium, manUfacture of abrasives, 
artificial graphite, calcium carb:de and electric furnace resistors 
and linings, etc. The Committee recommend that early steps 
. should be taken by Government to set up a calcination plant at 
Barauni. (Para. 116) 

REPLY OF GOVERNMENT 

Noted. A proposal for the setting up of Coke Calcination Plant 
has since been approved by the lO.C. Board and the Government. 

[M;nistry of Petroleum & Chemicals, O.M. No. 22 (14) /67-OR. dated 
15-9-67]. 

Recommendation (Serial No. 36) 

While considering the delays that take place in the construction of 
refineries one basic fact which has to be remembered is that imports 
have to be made to meet the demand of refined petroleum products 
in the country.· The Committee understand that according to pre
devalua~ion prices, Rs. 113 worth of products could be manufactured 
from one tonne of crude oilcolSting Rs. 72. In short, a delay of one 
nwnth in a one million tonne plant using indigenous crude would 
amount to a waste of foreign exchange to the extent Of Rs. 94 lakhs. 
This is a conSiderably large sum of money and if the delays at Gau.; 
hati, Barauni and Koyali are taken into consideration for the cal
culation of this avoidable expenditure of foreign exchange, it will 
amount to Rs. 48 crores. The Committee, therefore, urge that in 
planning and executing future refin.eries and in expanding the pre
sent refineries this aspect of the matter should be :borne in mind by 
G01,ernment. (Para. 123) 

REPLY OF GoVERNMENT 

Noted. 

[Ministry of Petroleum & Chemicals, ON. No. 22(14)/67-OR, dated 
15-9-67]. 

RecoDUIJendation (Serial No. 37) 

The estimates for the two million tonne stage of the Gujarat Re
finery was Rs. 30.21 crares. The actual expenditure amounted only 
to Rs. 27;50. erores. The third million stage was . expected to cost 
only Rs. 2:91 crores.As S'lLCh, this expeciiture W01Lld be -met from 
the .sa!rings oi the second millum stage. It tDas stated that with some 
minOT modifications it would be possible to raise the throughput tc) 
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Jour million tonne. by utilising the in-built capacity of the plant and 
equipment. In .hort, the refinery tD4B expected to achieve a 
throuG \~t of four million tonnes at the estimated cost of a two mil
lion tonnl refinery. 

The Committee are happy that the Management of the Gu;arat 
Refinery have been able to achieve this success which is in hearten
ing contrast to the state Of affairs at Barauni. (Para. 124-125) 

REPLY OF GovI:RNMEN-r 

Noted. 

[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67-OR, dated 
1>9-67]. 

Recommendation (Serial No. 38) 

The Committee IfUgge.t that after the construction phase is over, 
the Head OfJice of the Refineries Division. should m.ak. a complete and 
detailed aBsessmftt of the entire cost ItTUcture of the three Refine
rie, to determine factors that have contributed to the success at Ka
!lali as compared to the Gauhati and Barauni Refineries. This ana
IJisiB should stand in good stead for construction of the future refine
ries intended to be put up during the Fourth Plan period. (Para 126 •. 

RBPLY OF GOVI:lUO!ENT 

Noted. The analYSis recommended will be undertaken by the 
Indian Oil Corporation Limited (Refineries Division). 
[MiniatTy of Petroleum & Chemicals, O.M. No. 22(14) /67-OR, dated 

15-9-67]. 

Recommendation (Serial No. (0) 

The Committee feel that the pattern and design of eqUipment for 
the proposed expansion schemes of the Refineries should also be 
aub;ected to a scrutiny by the Central Designs Ch-ganisation, with a 
view to locate possible performance difficulties. The Committee 
have in mind imtance8 like the Coki"g Unit at the Barauni Refi
nery whose difficulties could perhaps have been avoided il the design 
had been subjected to a close acrutiny at the prepaTation stage. If 
improvemeAtl ift technology are capable of being made at this stage, 
the Committee see no Teaon why thil should not be clone. instead 
of waiting 1M the CO'IUtn&ction to be ·oeer be!OTe making modifi.ca-
tiona. (PCl'f'a. 1St) 
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REPLY OF GoVERNMJ:NT 

Noted. In this connection, it will be of interest .to note that the 
Central Designs Organisation was closely connected. with the de-
signs for the expansion of Barauni and Gujarat Refineries. 

{Ministry of Petroleum & Chemicals, O.M. No. 22 (14) f6T-OR, dated 
15-9-67]. 

Recommendation (Serial No. 42) 

The Committee feel that it would Ibe an unhappy situa~n if the 
Gujarat Refinery has to work at a reduced throughput, becau.se of 
lack of off-take of products.. Th.e Committee are not aware if se
Tious effoTts had been made to blend LSHS with other product. to 
produce something which is easily marketable. If such a .olution 
is possible it 'Would help the RefineTY to tide over its diffU!u.itie •. 
Even if all of its prospective consumen fulfil their commitment, 
fully, it is very likely that the Refinery will have surplus LSHS on 
its hands when the proposed increase in its throughput from. t1t,ree 
million tonnes to four million tOnT!.e8 take' place. Unless a solution 
for the problem of disposal of LSH is found, either by formulating 
it into another product or sale to other customers, the de facto ex-
pansion is not likely to take place. (Para. 136) 

REPLY OF GoVERNKENT 

The arrangements already finalised ensure the off-take of LSHS 
from the Gujarat Refinery at 2 million and 3 million tonnes through-
puts. No problem, therefore, exists in the disposal of LSHS. Diffi-
culties can of course arise in the event of failure in the conauming 
units. Studies have therefore been initiatetl regardng further unit 
within the refinery for processing LSHS in such a contingency. 

IMinistry of PetroZeu.m & Chemicals, O,M. No. 22 (14) /67-OR, dated 
15-9-67]. 

~ommendation (Serial No. 43) 

The I.O.C. might benefit by exampZes of the worki"Y of other Re-
fineries in foreign countries !ike the example quoted by the Com-
mittee. (Para 137). 

REPLY OF GOVERNMENT 

Noted. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) j67--OR, dated 

15-9-67]. 
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1IecM ........ tioll (Serial No. 44) 

T\e ~lem of disposatof naphtha exists in all the Rejinerieaand 
it .. vitf4 thGt the Markettng Division finds out a satisfaeto'1'1/ solu-
tion to it, (II othenoiae, the alternative is for the Refinery to close 
down for .hort periodI of work to reduced throughputs. It would ~. 
a pity i1 thil were to happen. When even at the one million t'Jnne' 
.tage, the Gujarat RefineT1/ has had to face this difficulty, the prob
lem is likely to be more acute when the throughput reaches the figure 
Of four million tonnes, unless very. special efforts are made. The 
Committee mggest that the GOtlernment sltould appoint a special 
.tudy team for the purpose of finding out an immediate solution fOT 
the dvspo.al of naphtha. In the meanwhile, intensive efforts should 
be made fOT the export of motor spirit and naphtha. (Para 138). 

REPLY OF GOVERNMENT 

The general question of the disposal of naphtha is already being 
tackled vigorously by the Government and Indian Oil Corporation is 
hopeful of finding suitable outlets in the present case. When the ferti-
lizer projects as planned come into operation by 1970, there will be 
no surplus naphtha as these will all be utilized locally. In fact, by 
1971. there may even be a need to import naphtha to help the new 
fertilizer projects that may be established. 

[Ministry of Petrol~um & Chemicals O. M. No. 22 (14) !67-0R. 
d"ted 15-9-67]. . 

Recommendation (Serial No. 45) 

The Committee are not happy over the movement of products and 
feel that unIeN great _care is !¢ken to e71$1J.re that off-take of producu 
ia f'e9t'1or and unhampered, the Gujdrat Refinery would have to work 
to reduced throughputs specially after the expansion takes place. It 
i$ suggested that the matter should be discussed with the Marketing 
Division and a decision taken as to the minimum requirements of 
storage capacity that wouJd be required fOT the various products. The 
efficiency of the Marketi'Rg Divilsion should be ensured at an optimum 
level and shortcomings in thi:s regard should not be made respo-nsible 
trw increasing the capital outlay at the Refinery bybu.ilding extra 
storage tankl. (Para 141). . 

Rl:PLY OF GoVERNMENT 

Noted. Steps have been taken to ensure regular and adequate off-
take of products from the Gujarat Refinery after expansion. 

[MiniSt'ry of Petroleum' & Chem:icals O. M. No. 22(14) 167-ORt:: 
dated 15-9-67]. 
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Recommendation (Serial No. 6G) 

The Comm~tee were informed that in regard to movem.eftt of 
products, from the operational angle, the looding fGCilitW. at the R. 
finery have the a,rawback of having no facUity of 10Gdmg emil product 
o.t any loading point and this usually resulted in lot of ,hunting opera
tions. The Committee recommend that efJorU should be fn4de to 
streamline the design and layout of the loading faciHties so that opti
mum efficiency is obtained and operatioM are carried ou.t smoothly. 
(Para 142). 

REPLY OF GoVER:N:MENT 

Noted. Certain improvements have already been effected to ensure 
the loading of products without undue delay. The commissioning ot 
the Koyali-Ahmedabad (Sabarmati) Pipeline has also helped in con-
siderably lessening the burden on the loading racks. 

[Ministry of Petroleum & ChemicaU O. M. No. 22 (14) I 67-0R, 
dated 15-9-67]. 

Reeominendation (Serial No. 47) 

The Committee understand that the French method used for the 
water supply scheme at Koyali had been a great success especially as 
the water was obtained from below the "surface of the river bed. This 
eliminated the possibility of shortage of water when the river turned 
course as happened at Gauhati. In view of the success of this method, 
whtich inCidentally was stated to be also cheaper, the Committee 
would suggest that Government should bring this matter to the notice 
of all State Governments and major municipalities. In all major 
Government projects which require considerable quantities of water, 
1t might be advisable to adopt the system introduced at KoyaR 
(Para 144). 

REPLY OF GoVERNMENT 

Noted. 

[Mini:stry of PetroleUm & Chemicals O. M. No. 22 (14) 167-0R, 
dated 15-9-67]. 

FURTHER INFORMATION CALLF.D UP BY THE COMMl'rl'EE 

The specific action taken to implement the recommen4Gtion may 
be indicated. 

[L.S.S. O.M. No, 34-PU In, dated 27-11 .. 1967]. 
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F'ufALREPLY OF GOVERNMENT 

Gov~nt have taken action on 14-9-1967 to inform all Minis-
tries, Gov~ents of all States and Union Territories and all Muni-
eipal CorporationslCommittees of the French method for water sup-
ply used in Gujarat refinery, in order to -enable them to consider the' 
'adoption of the same, if they so wish. 

[Min~rll of Petroleum & Chemicab O. M. No. 22 (14) 167-0R, 
dated 8-1-1968]. 

Recommendation (Serial No. ,IS) 

The Committee were informed that the original design of the Re-
f#:rurry had not provided for any water tTeatment. It was stated this 
Wal perhaps a slip on the paTt oj the designers. It was noticed that 
salts ,..ere dep081'ted in the coolers. If allowed to continue, this might 
have affected production. Action had been taken to correct this by 
treating the water with chemicalB. It was hoped that the problem 
would be solved satisfactorily. The resuU would be known only 
after six month.!. The Committee wondeT why such slips ahould occur 
'f the deligns are caTe/UUt/ scrutinised. It is, however, fortunate' 
that the defect was noticed in time. The Committee hope that the
action taken will prove staiafactory. (Para 145). 

REPLy OF GOVERNMENT 

The action taken has proved adequate. 

[Ministry of Petroleum & Chemicals, O.M. No, 22 (14) /67-OR, dated 
15-9-67]. 

Recommendation (Serial No. 51) 

It is inevitable that technical problems will often arise in the 
plants faT which the plant t'equires an expert opinion or advice. The 
Head Office should be in a position. to offer such advice. One solu
tion ia for the Head Office to have a well qualified senior teChnical 
expert with considerable experience in refining technology 
who can give opinions on technical problems.. With . the 
country's Umited .experience in this field, however, such a 
pef'8on might. oe difficu.lt to. obtain.. However,. it would be 
deaircbZe to appoint the best available and groom him for this
wk. During this period of grooming, the Committee suggest the 
formation of a Committee consisting of one technical expert each 
/Tom the Head OfJice, th.e three Refineries, and the Indian Institute 
of Petroleum. This Committee may be the technical adm.er . to the 
Managi"ll DirectOt', who should releT to it all the technical matters 
on which he requira advice. Besides the problema referred to-
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him by the Plants, t.he Managing Director shou~d utilise by 
the Plants, the Managing Director should utiHse' this Committee 
to find solutions to some tti.'nd.amen.t'al problems like :new . product 
manufacture, maximum utilisation of surplus prodiJ.cts' by blending 
or convertion of more saleable products, maximising production, etc. 
This Committee should also have the advantage of a first class 
technical library, contributing to good technicat journals brought 
out in various countries and a. team of researches to find out the 
progress being made in refinery technology elsewhere. (Para 158). 

REPLY OF GOVERNMENT 

Noted. The Committee's suggestion is already being implemented 
in substance. For example, a refinery's technical people formulate 
a proposal or solution to any technical problem and submit it to the 
Managing Director. The latter takes the advice of his own engineers 
at the Head Office and, if necessary, the advice of Indian Institute of 
Petroleum or other experts is sought. Meanwhile, 'efforts are being 
made to reinforce the Head Office with a competent expert. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67--0R, dated 

15-9-1967]. 
FURTHER INFORMATION CALLED FOR BY THE COMMlTl'EE 

The specific action taken to implement the recommendation may 
be indicated. 

[L.S.S. O.M. No. 34-PU /67 dated 27-11-1967] 

FINAL REPLY OF GOVERNMENT 

The Indian Oil Corporation's efforts to locate a suitable incum-
bent to work as Technical Adviser to the Managing Director of the 
Refineries Division at the Head Office are still continuing. 

[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67-0R, dater! 
8-1-1968]. 

Recommendation (Serial No. 54) 

It is obvious that no importance has been attached by the Division; 
to a study of the economics of refining which is a vital a$pel!t of Mana
gement. This is unfortunate. The Committee suggest that a well 01'

ganised research cell should be organised at the Head Office to make 
continuous studies of the economics of operatiOns of the .three Refine
ries with a view to cost control, maximising of utilisation of produc
tion, etc. Cost and operational data of refineries in other countries and' 
the private refineries in India should be analysed where the figures 
are a1'tlilable and comparisons made. Efforts skouldatBo be made to 
obtain cost and operational data from friendly foreign refineries and' 
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if pollible, 1Om&;;0/ ,hue Reftn.eria ,hould be perlUGded to train some 
of our Otfii:CT ~ the techniques employed by them for economic ope-
ratlom. (Para it"J). 

REPLy 01' GoVJ'.llN'MEln' 

Noted. The Indian Oil Corporation's Management is alive to the 
need for a systematic atudy of the economics of refining. Every 
.month, a detailed operational report is prepared by the Planning and 
Co-ordination Department under the guidance of the Deputy General 
Manager (Technical), which contains data with rE',gard to the crude 
processed, yields obtained, chemicals used, losses in process and hand-
ling despatches, stocks, etc. These performance data are further stu-
died with the design data so as to judge the actual results achieved. 
The Finance Department is thereby enabled to calculate the monthly 
losses or gains from the refineries' operations for reporting to the 
Management The system certainly needs to be strengthened and the 
Head Office of the Refineries Division is taking steps in thIs direction. 

The Committee's suggestion in the last sentence is also noted. 

[Mtnistry of Pen-oleum & Chemicals O.M. No. 22(14) /67-OR, dated 
15-9-1967]. 

Reeommendation (Serial No. 55) 

The Committee were surprised to learn that the flare loss and 
handling and storage losses WeTe as high as 2.5 per cent on an ave
rage. For a three million tonne plant, 1 per cent amounts to 30,000 
tonnes of products. If the difference in a public seetOf' refinery is as 
high as even 5 peT cent, it amou.nts to a figure at 1,50,000 tannes per 
annum. The question arises as to where the public sector refineries 
can increase theW production to match the figures of the private sec
tor refineries, and if so, how best this can be done. Serious tMught 
should be bestowed to this matter by the technical experts. (Para 
166). 

REPLY OF GoVERNMENT 

Noted. The question of obtaining maximum percentage of pro-
ducts from the crude processed and to reducing the fiare losses is 
under constant examination of the Management. 
[Mtnistry of Petroleum &: Chemicals O.M. No. 22(14)I67-OR, dated 

15-9--1967]. 
__ datiee (Serial No. 56) 

Instead of waitiftg till the RejiMries htn1e gone into fulZ produc
tion, the Committee suggest that the matter relating to fonnulaions 
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should engage the attention of the Head Office of the Rejifteries Divi
lion now. The cost aspects of various schema .hauld be worked out 
and a pTogramme drawn up keeping in view the product requiTe
ments of the country. (Para 167). 

REPLY OF GoVERNMENT 

Noted. This is being done. 

[Mmistry of Petroleum & Chemicals O.M. No. 22 (14) /67-0R, dated 
15-9-1967]. 

Recommendation (Serial No. 57) 

The Committee suggest that an O. & M. Team under a well quali
fied and experienced of}icer should be set up in aU the Refineries to 
make continuous studi.es in all the units with a dew to increase effi
Ciency, point out wll3teful methods and practices and reduce costs. 
Adequate incentives might also be given by way of monetary awards 
fOT suggestions by staff on cost control measures. (PaTa 168). 

REPLY OF GoVERNMENT 

N oted.This task is already being undertaken by an Industrial 
Engineer who has· completed studies at Gauhati refinery, is currently 
at Barauni refinery and thereafter will deal with Gujarat refinery. 

[Mmistry of Petroleum & Che'TTlicals O.M. No. 22 (14) /67-0R, dated 
15-9-1967]. 

Recommendation (Serial No. 58) 

The Committee have not gone mto the details of the cost cont1'oZ 
system follpwed and are, therefore, not able to. express any opinion on 
its merits. However, it is very. essent'U).1 that each Refinery should 
know the individual costs of its various operations and make compari
sons of "performance" and "promise" with a view to enable the Ma
nagement to take timely action to control adverse trends. How satis
factorily this is achieved at present is for the manageme1tt to judge, 
but the Committee hope that efforts will be made to improve upon 
and perfect the system so that it becomes an excellent tool in the 
hands of the management for cost control. The Committee tDOtLld 
·also suggest that advice of an outstie expert may also be taken in 
making improvements. (Para 170). 

REPLy OF GOVERNMENT 

Noted. 
{Ministry of Petroleum & Chemicals, O.M. No. ~ (14) !67~R, dated 

15-9-1967]. 
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FURTHER IlO'OJIMATtON CALLI'.D FOB BY THE COMMlTl'EE 

TM apectft. actfhn taken to implement therecommeMation mGtI be 
mdic4tecF" ~.. . . . 

[L.S.S. O.M. No: 34-PU I 67, dated 27-11-1967]. 

FINAL REPLY 0 .. GOVERNMENT 

The existing system of Budgetory and Cost Control through perio-
dic Revenue, Expenditure, Capital, Purchase and Additional Facilities 
Budgets, ana watching of actuals against budgeted figures through 
monthly profit and loss statements which are submJtted to the top 
management monthly and to the Board of Directors quarterly, is con-
sidered to be qUite an effectivr~ tool in the hands of Management for 
cost and production control. However, constant efforts are being 
made to improve the system. Senior officers are being encouraged to 
attend seminars held by the various Costing and Finance institutions 
to learn about improvements and latest methods. Assistance from 
outside parties viz. Ministry of Finance, Bureau of Public Enterprises. 
Planning Commission etc. is being sought whenever necessary. At 
present a team of the Planning Commission is examining the Budge-
tory system with special emphasis on Performance Budgets. Any 
suggestfom given by them will help improving the existing system 
further. . . -.--.~ 

[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67--OR, dated 
8-1-1968]. 

Reeommendatlon (Serial No. 80) 

The Head Ollice should cOfl.8tantly review the staff position and 
devise suita'ble 107'mu14 whereby the expenditure on staff in each 
unit ia expressed as a ratio of the output. Constant endeavour 
should be made to make inter-refinery comparisons, to publicise 
successful e1fcwts in increase of staff efficiency and to foster a healthy 

.ense of compensation. (Para 175). 

REPLY OF GoVERNMENT 

This is being done. 

[MiniatTy of Petroleum & Chemicals, O.M. No. 22 (14) /67-0R, dated 
15-9-67]. 

Recommendation (Serial No. 61) 

TM Committee round that there were con~derabte variations in 
the streng!J. fixed f~T the various units 48 between the three refine-
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ries. While this could be easily explained in the case of the techni
cal deparlments, process, electrical, maintenance, etc., as they would 
depend upon the peculiarities of the refineries, the figures should btt 
comparable in so far as the serviCe departments are concerned. 
(Para 176). 

REPLY OF GoVERNMENT 

Noted. This recommendation is already under implementation. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67-0R, dated 

15-9-67]. 

Recommendation (Serial No. 62) 

The Committee are inclined to feel that the strength of the tech
nical departments have also been fixed without consideration of any 
norm. The Committee desire that this matter should be gone into 
by a committee of experts chosen from the three refinenes and the 
Head Office who should determine what should be the strength of 
each department in each Refinery. (Para 177). 

REPLY OF GOVERNMENT 

The suggestion of the Committee is under implementation. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) J67-OR, dated 

15-9-671. 

Recommendation (Serial No. 63) 

The Committee feel that there should be uniformity in the pay
scales of posts carrying the same designation in the Division. If a 
lower or higher scale is intended to be given in a particular Refinery 
on account of any special responsibility attached, then it would be 
better to call the posts senior and junior or grade I and grade II 80 
that the distinction is clear. (Para 179). 

REPLY OF GOVERNMENT 

Notet!. The disparity in pay-scales is due to historical reasons 
and its removal is engaging the Management's attention. 

[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) J67-OR, dated 
15-9W67]. . 

FuRTHER INFORMATION CALLED FOR BY THE COMMITTEE 

What action has been taken to eliminate the disparity in pay
scales of posts carrying the 'same designation and when does Indian 
Oil Corporation expect to achieVe uniformity in this respect? 

[L.S.S., O.M.No. 34-PU /67, dated 21-2-1968]. 



, FnrAL REPLy or ~ 

The scales of pay for similar posts in various refined. of Indian 
Oil Corporation, are identical in most cases. In cue ot pay-ecalea 
of junior categories of staff, certain cases are under examination on 
grounds of regional disparities. It may be mentioned that Supreme 
Court has ruled that wages should be governed on the basis of re-
gion ,f area l industry. 

,[Minist", of Petroleum & ChemicaZ" O.M. No. 22(14) /67-OR, dated 
25-4-1968] . 

ReeOlDlDelldatiOD (Serial No. M) 

The Committee were informed that the stat were being trained 
in theo'bservance of .afety measures and that all precautions were 
bring taken in this regard. The figures. of the accidents during the 
pqst two years given above, do not present a happy picWJ'e. This 
iI a matter in which constant vigilance h48 to be eXe1'cited by the 
MaMgement. It is a j4Ct that e.xperienced staff sometimes tend to 
take safety regulations for granted. The safety regulations should 
be enforced rigidly and individual .taff violating them should be 
warned or puniBhed for endangering security. (Para 182). 

REPLY OF GoVEIINMENT 

Noted. 
[Ministry of Petroleum &- Chemicals, O.M. No. 22 (14) /67-DR, dated 

15-9-67]. 

~atiOD (Serial No. ts) 

While adequate saletN measures aT'e necessary to PTevent acci
dents [Tom happening and controlling losses aT'ising fTC1m accidents, 
adequate security measures in the Refinery aT'e vital to prevent 
mishaps arising from the action of unsocial elements, miscreants and 
enemies. This is a matter which should engage the conside,.ed 
attention of the top ~t in the 07'gG,u,ation. Unlike most 
other industries f'ejiniftSl of petToleum product3 is of ~ital importance 
in the countT1l's eccmom.v, more so, in times of emeT'gency, and the 
I.D.C. cannot atfoTd to take any f'isk.t in this regard. (para 183). 

REPLy OF Go'VEltNJoUNT 

Noted. The Management is alive to the need for effective security 
measures in the Refineries. Adequate watch and ward stat! duly 
strengthened by the armed police lent by. the State Govts.. are posted 
at the Refineries. lD addition, the recommendations of the Security 



a: 
Teams of the Govt. of India who have visited the Refineries have-
also been implemented . 

• [Miniatru of Petroleum &. Chemicals, O.M. No. 22 (14) '6'l-OR, dater1 . 
. 15-9-67]; 

Recommendation (Serial No. 66) 

The Committee find that the circumstances which led to the 
SiR king of the tube wells in connection with th.e water supply scheme 
at Barauni were not wholly unjusn~ed. It is true that there was 
an apparent delay in initiating the project and in coordinating it 
with other aspects oj the construction oj the Refinery. This has, 
however, to 'be seen in conjunction with the diffiCUlty of obtaining 
the pumps, a matter which was not in the hands of the Refinery. 
While the extra expenditure was unfortunate, the Committee did 
not find a case for blaming the management of the Refinery. (Para 
189). 

REPLY OF GOVERNMENT 

Noted. 

[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67-0R, datecl 
15-9-67]. 

Recommendation (Serial No. 61) 

Audit have taken the view that the decision to continue payment 
of construction allowance beyond the construction phase Was ir
regular and involved a recurring expenditure of Rs. 51,680, per 
annum in both the Refineries. Though wrong in principle in vieW' 
of the subsequent decision of the Board, the Committee do not wish' 
to comment upon this matter. (Para 196). 

REPLY OF GoVERNMENT 

Noted. 
[Ministry of Petroleum & Chemicals, OM. No. 22 (14) 167-0R, dated 

15-9-67]. 

Recommendation (Serial No. 68) 

The Committee hope that in view of the technical competenc~ 
and skill acquired in the refining industry attempt. will 'be 1l'I4dt 
during the expansion of the existing refineries and the constructio~ 
of new oneB to 'manage without the aid of foreign. help. It is only 
whe-n this is done can one Bay that the industry has come of agt. 
(Para 199). 



ii' 
REPLy or Gov'alo4mn' 

This will be implemented to the maximum extent practicable. 
(Ministry of Pet'J'oleum & Chemicais, OJ\.f. No. 22 (14) /67-0R, dated 

1~67J. 
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CHAPTER ill 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PU1tSUE IN VIEW OF GOVERNMENTS REPLY 

Recommendation (Serial No.1) 

The intention behind amalgamating the Indian Refineries Ltd. 
and the Indian Oil Company Ltd. was to achieve economy, efficiency 
and coordination as also to eliminate duplication of effort and waste
ful expenditure as enunciated in the recommendation of the Esti
mates Committee contained in para 8 of their Thirty-Fourth Report 
(Third Lok Sabha). It appears that the actual working of the Cor
poration after amalg£1'mation has not achieved any of these objec
tives. (Para 26). 

REPLY OF GOVERNMENT 

Noted. The amalgamation of the Indian Refineries Ltd. and the 
Indian Oil Company Ltd. has, in fact, achieved economy, efficiency 
.and coordination between the Marketing, Refining and Pipelines 
functions. For example, a single Board of Directors now exists 
instead of two Boards earlier. Thereby coordination in some of the 
major functions of the Marketing and Refining Wings came to be 
effected for the first time. Many problems between the two organi-
sations, such as the prices chargeable by the Refineries to the Market-
ing organisation, especially in respect of the non-formula products, 
the requirements of funds and investments, outstanding dues from 
the Marketing to the Refining Wing, etc. have been dealt with effec-
tively. Another important consequence of the amalgamation has 
been the creat!on of a climate of unity and oneness amongst the 
members of the two wings, so necessary for the efficient growth of 
the organisation. 
{Ministry of Petroleum & Chemicals, O.M. No. 22(14) j6V-OR, dated 

'15-9-67]. 

F'uRTm:R INFORMATION CALLED FOR BY THB COMMl'l'TEE 

The exact nature of economy achieved as a result of the merger " 
may be specified in terms of manpower and equipment. Has it 
resulted in.,.eduction of staff? What'is the financial ~mpact of this 
economy? 

[L.S.S., O.M. No. 34-PUI67, dated 21:-:2-1968]. 
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• 
FmAL REPLy OJ' GovallfIIENT 

Although it is dlfIicult to measure the exact economies achieved 
in terms of manpower and equipment. the merger did re$ult in signi-
ficant saving to the Corporation on account of Sales Tax. Prior to 
the merger. the sale of. petroleum products by the erstflhUeJndian 
Refineries Limited ex-Gauhati and Barauni Refineries to the Indian 
Oil Company Limited "'~8Ssubjected to Sales Tax. Thereafter, when 
the same products were sold by the Indian Oil Company Limited 
to th~ consumers. sales tax was again levied. As the sales tax was 
recoverable from the consumer onlv once there was an additional 
burden of sales tax either on the I~dian Refineries Limit,ed or the 
Indian Oil Company Ltd. This additional burden has been eliminated 
by the merger. 

Economy in terms of manpower was principally at the level of 
the Board of Directors and the corporate Headquarters. Instead of 
the two Boards for the erstwhile Indian Oil Company Limited and 
the Indian Refineries Ltd. having an authorised total strength of 25 
Directors, th~ strength of the Directors after the amalgamation was 
reduced to 15. The advantage of the single Board of Directors in 
ensuring better co-ordination, efficiency and over-all economies in 
the functioning. of the three Divisions are obvious. There were also 
certain economies in the oorporate Headquarters set up e.g. as relat-
ing to the Company Secretaries and· connected staft'. 

[MiniatTII of Petroleum and Chemicals, OM. No. 22 (14) /67, dated 
25-4-1968]. 

ReeommeadatioD (Serial No.3) 

The Committee agree that till the construction. of the Refineries 
is OveTt it might be advantageous f01' the Refineries Division to 'be 
ift DeW for the purpose Of contacting the various· 1000eign parnes. 
DGS&D etc. After this is OUeT, it might be examined whP.ther it 
woulel not be aducmtageou., for all the Divisions of the IDe to be 
under OM roof. preferably in. its oum 'building. If this takes place, 
it tD01£ld. be pomble fOTthe various Diuisiona of the Corporation to 
have common 3~ depart menU. to. cater to the needs of aU. the 
Diviaions .. ,' For ~~. there ooulel be common departrneMBfor PfJ': .. 
sonnet, accOunts. legal affair's, labour, cl11il engineering, rtorea aM 
PUTCh4Ie,pub,tic relanc.s etc. T4e Com.~i"" feel thGt ~ble 
duptic:cdlOft II these m4tters eNt at ~t and ,bId be clone 
01Day with. (para 29) 



R.LY OF GoVERNMENT 

. '. Government has carefully cOnsidered .this matter and has come 
to the' conclusion that, on the balance of the considerations involved, 
it is preferable to continue the present arrangements. 
[Ministry of Petroleum & Chemicals, O.M. No. 22 (14) /67-OR, dated 

15-9-67]. 

FURTHER INFORMATION CALLED FOR BY THE COMMI'ITEE 

Reasons for not accepting the recommendations may please ~ 
stated. 

[L.S.S. O.M. No. 34-PU /67, dated 27-11-1961] 

FURTHER REPLY OF GOVERNMENT 

At present the Headquarters of the Marketing Division are 
located at Bombay and the Headquarters of the Refineries and Pipe-
lines Divisions are in Delhi. Government have already agreed, in prln. 
ciple, to merge the Pipelinea Division. with one of the aforesaid nvo 
Divisions. The various divisions could be brought at one place eithet 
by shifting Marketing Division to Delhi or by shifting the Refineries 
Division to Bombay. The main reasons for not shifting the Market-
ing Division from Bombay are:-

(i) Business considerations especially the need to maintain 
dose touch with the other oil companies necessitate the 
continuance of the LO.C. (Marketing Divn.) at Bombay. 

(ti) Shifting a staff of 820 officers and others of the Marketttlg 
Division to Delhi would add considerable pressure to 
office and residential aecommodation in oelhi, the position 
of which is alreadY acute. .. 

On the other hand the staff of the Refineries Divn. to Bomb.~ 
presents the following diftculties: 

(i) The pressure on accommodation in Bombay is gre~er 
than in Delhi. 

(ii) From the oPerational point of view (i.e. for the pu1"p08I!l 
of keeping in touch with the various refineries and for 
planning the development of the Haldia refinery project) 
also Bombay is not a suitable place for locating the Refine-
ries Division at present. 

2. For the foregoing reasons, it is considered that the status· quo 
should be maintained until more favourable conditions for the shiff-
in~ of offices arise. ,., . 
(MinistTy of Petroleum and Chemicals, O.M. No. 22J14)/67-OR. 

dated 8-1-19681. 



Fmrnu:a INFORMATION CALLED I'OIl BY THE CoIDII'l"l'B1C 

,.1114 Committee would like to have deji.nite mformatioA aa to when 
the Govemment expects to bring aU the Divisions oj Indicm Oil 
Corporation under one rool. 

[L.S.S. O.M. No. 34-PU /67. dated 21-2·1968J 

FINAL REPLY OF GOVERNMENT 

It would be premature at the present stage to say as to when it 
would be feasible to bring all the divisions of Indian Oil Corporation 
under one roof. In the meantime, Indian Oil Corporatio:':l has taken 
steps to see that all its offices located in Delhi, are moved to one 
building. For this purpose, Indian Oil Corporation's proposals for 
putting up a multi-storeyed office building in Delhi has already 
been acc~pted by the Government, and Ministry of Works, HOUSing 
& Supply are considering IOC's request for the allotment of a suit-
able plot for the purpose. 

[Min.istry of Petroleum and Chemicals, O.M. No. 22(14) /67-OR, 
dated 25-4-19681. 

Recommendation (Serial No.5) 

The Committee wonder whether there has 'been any definite ad-
VCI"tGge in effecting the separation of the Pipelines DiVision from 
the Retinenes Divt.rion. It has certainly added to the overhead e:r-
JMftditure. That there has been lack of coordination between this 
Division and the Marketing Division, is only too Clbvious. It is only 
now that the cO-ordinCition meetings have been taking place at which 
the Pipelines Division is Tep-reaented. The product pipeHlles aTe 
mGntlQed 'by the Pipelines Division and monetary transactions 
betWeen the Pipelines Division and the Marketing Division entail 
set)eTal accounting procedures and accounts staff. The Committee do 
not consider that this had Zed to efficiency and economy. It should 
be examined whether the Division could be amalgamnted with either 
the Re1ineries Divirion or the Marketing Dit1iBion. (para 35). 

REPLY OF GOVERNMENT 

Government agree with the recommendation that the Pipelines 
Division may be merged with one of the two Divisions, namely, 
Refineries and Marketing of the Indian on Corporation Ltd. 

[JlitriBt1'!/ of Pe~eum and Chemicals, O.M. No. 22 (14) j67-OR, 
dated 7-10-196'1]. 



• 
FuRTHER INFORMATION CALLED FOR BY THE COMMITl'EE 

(4) Whether studies have been ca.rried out with a. view to seeing 
the economics of merging the Pipelines Division with either the Re-
fineries or the Marketing Division and if so, what would be the 
$avings? A copy" of study may also be supplied. 

(b) Copies of the relevant correspondence and the Minutes of 
Board meeting, when this decision was taken may be forwarded. 

[L.S.S. O.M. No. 34-PU 167, dated 21-2-1963]. 

FIN.\L REPLY OF GOVERNMENT 

(a) Detailed study on the precise economies as a result of the 
merger of the Pipelines Division with' either the Refineries Division 
or the Marketing Division has not yet been carried out. However, 
certain economies, as a result of the merger, are obvious. For ex-
ample, the post of Director-in-Charge has been abolished with effect 
from the 23rd February, 1968. There is also some scope for reduc-
tion of certain other posts in the Finance & Accounts, Personnel, 
Administration and Technical departments of the Pipelines. This 
is under detailed examination in the light of impending reorganisa-
tion of the work of the Pipelines. 

(b) Copies of the relevant correspondence and the Minutes of 
Board Meetings on this subject are attached hereto. [See Appendix 
1]. 

{Ministry of Petroleum & Chemicals, O.M. No. 22 (14) 167--0R, dated 
25-4-1968] 

Recommendation (Serial No.6) 

The Committee feel t.hat it shovJd be possible for both the 
Gauhati and Barauni Refineries to increase their rated capacities to 
Cl considerable extent by utilising the in-'built capacity of the plant 
and equipment. Like the Gauhati Refinery, the Atmospheric Vacuum 
l1nit-l of Barauni is stated to have achieved a throughput rate of 
1.15 million tormes in June, 1966 against the related capacity of 1 
million tonne. This indicates the extent of ertra capacity. The 
Committee hope that this matter will be actively pursued and suit
able modifications for increasing the throughput of the Refineries 
thought of. It might be desiTable fOT the Head Office of the Refinerie's 
Division to specifically entrust this task to certain experts in the 
Refineries and call for regular reports in regard to plans and pro
gress in this direction. (para 42) 



II 
REPLY OF GovI:Iuo4ENT 

Noted. Efforts are being and wUlbe made to achieve maximum 
throughput, keeping in view the demands of the market. 

[Ministry of Petroleu.m & Chemicals O.M. No. 22 (14) /67-OR da.te~ 
15-9-1967] 

FuRTHER JNFORMATION CALLED FOR BY THE COMMIT'!'EE 

The efforts made to achieve the maximum throughput mo.y. be 
indicated along with the results thereof. 

[L.S.S. O.M. No. 34-PU /67 dated 21-2-1968] 

FINAL REPLy OF GoVERNMEN',l' 

Experiments conducted on the operations of the refineries have 
established that aU the three refineries can be run on throughputs 
in excess of designed capacities. However, the increase In through'; 
put depends upon several factors including the adequate availabilitY 
of cl'ude oil, marketability of products and synchronized and sus,: 
tained operations of all the units of the refineries over a consider:-
able length of time. 

The Gauhati and Barauni refineries process the Assam crude, 
the availability of which up to now has not been in such quantity 
as to enable these refineries to run on a throughput in excess of the 
designed capacities. Furthermore. the marketing of certain p~ 
ducts like Iomex from Gauhati Refinery and L.S.H.S. from Barauni 
Refinery. has been posing problems which when satisfactorily solv-
ed will help in increasing the throughputs of these refineries in 
a balance\i way. In the case of Barauni Refinery, the late commis-
Sioning of Lube Oil Units and the mal-functioning of the Bitumen 
Unit has also been a handicap in increasing its throughput. Re-
cently a Soviet Delegation has visited Barauni and as a result ac-
tion is in hand to carry out certain modifications with the Soviet 
assistance. 

In the case of Gujarat Refinery, although the aVailability· 0{ 
ttude oil in adequate quantities is assured, the problem, however, 
is in the disposal of reduced cn.me for which efforts are being made 
to develop more markets. It baa been planned that during ~ 
financial year 1968-68, all the three reftneries will be run at ill .. 
creased throughputs, when problems mentioned above are expected 
to have been solved. . ,'\ 

[Mini8tTy Of Petroleum & Chemicals OM. No. 22(14) /6'1-QR date~ 
25-4-1968], 

., 
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Reeommenadtion (Serial No. 11) 

N 

Since in the Western India there is a great dearth of L.D.O .• the 
Committee suggest that it maybe examined whether lomex could be 
~t to the GujarCtt Refinery for being blended with other products to 
produce L.D.O. If this is possible, it will ta'ce care of the Iomex pro-
duction at Gauhati and the deficit of L.D.O. in the Kandla-Okha 
,area. (Para 58). 

REPLY OF GOVERNMENT 

The Iomex produced at the Gauhati Refinery is a composite extract 
and is not fractionated into heavy and light aromatic extracts. The 
flash point of this composite Iomex is around 40 degree C and it may 
not be possible to blend it for L.n.O. production at the GUjarat Refi-
nery in view of the flash point limitation of L.n.O. being a minimum 
-66 degree C. However, the technical feasibility and connecte'd prob-
lems of transhipment etc. are being examined. The freight on this 
movement may be prohibitive. 

In the meantime, the manufacture of L.n.O. at the Gujarat Refi-
nery has been started from mid May, 1967. 

{Ministry oj Petroleum & Chemicals OM. No. 22(14)/67-0R dated 
15-9-1967J. 

Rec:oml11endation (Serial No. 12) 

As far as economics of the production of superior kerosene is 
concerned, the I.D.C. would perhaps prefer things to stand as they 
are because more production of supertor kerosene at Gauhati 
would mean firstly marketing it in the economic zone of the Ba
rauni Refinery and secondly, incurring an under-recovery Of 
freight on such sales. This arises out of the present pricing po-
licy of petroleum products, which takes only ports as the pricing 
points and not the Refineries. While the I.O.C. would be justified 
in taking a purely commercial view of the situation, it has to be 
remembered' that superior kerosene is imported into the country 

and pnid f07' in foreign exchange while there is idle capaCity in the 
country for productwn of kerosene. This anomalous iituation 
arises as a result of Govt.'s policy on pricing about which the Com. 
mittee have dealt with in their Report on the Marketing Division. 
The Committee have also recommended there that Govt. should 
devise a method of compensating the IOC for the heavy losseg it 
incurs as a result of under-recoveries of freight. Once this is 
done, the IOC should be able to 'revise its policy in the matter of 
production of superior kerosene at Gauhati and . elsewhere so cu 

to produce the maximum quantity possible. (Para 59). 
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REPLY 01' GovIaaoa:NT 

The production of superior kerosene at the Gauhati Refinery is 
restricted partly because of the difficulties in the disposal of 
iomex. As the iomex market picks up, the production of superier 
kerosene will be stepped up. Inferior kerosene and superior kero-
sene are generally use'd for the same purposes and as such the non-
production of superior kerosene at Gauhati from inferior kerosene 
should not have any bearing on imports of superior kerosen~. 

[Ministry oj Petroleum & Chemicals O.M. No. 22(14)/67-0R dated 
15-9-1967]. 

Recommendation (Serial No. 16) 

The Committee recommend that the Refineries Dim.sion should 
examine the staff pasition in detail in each Refinery and cleter
mine n01"1nl for each department and category oj opemtion.!. 
These norms should be applied while fixing the permanent staff 
.trength of each Refinery ... The Refineries Division should also 

. evaluate the productivity of the staff in the various departments of 
each Refinery and make a comparative study inter se. The Com-
mittee also suggest that the Research Department of the Refineries 
Division should try to obtain information on staff productivity tech
niques employed in other countries and suggest their appli('ation in 
the Refineries. (Para 66) 

REPLY OF GoVERNMENT 

Noted. Work studies for fixing norms of staff requiretl for ope-
rations have been conducted at the Gauhati Refinery. Such studies 
have now been started at the Barauni Refinery. The Gujarat Refi-
nery wiU be taken up next. Studies on the productivity of staff will 
also be initiated in due course. 
[Mi71istr~1 of Petroleum & Chemicals O.M. No. 22(14)/67-0R dated 

15-9-1967]. 

FtJRnuat INFORMATION CALLED FOR BY THE COMMIT1'D 

The work studies for fixing nonns of staff in the various Refine
ries has been taken up piece-meal. Why has it not been possible to 
take up the job simultaneously in aU the Refineries Clnd Divisions~ 

[L.S.S. O.M. No. 34-PU /67, dated 21-2-1968]. 

FINAL REPLy 01' GoVIRNMENT 

The work study for fixing norms of staff in different refineries 
could not be taken up simultaneously as the refineries were at differ-
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ent stages of construction; when the staff strength was bound to be 
fiuctuating widely. It is only after the operations of the refin~ies 
have. been stabilised for some time that it was considered necessary, 
in the light of the experience gained, to introduce work studies. A£-
cordingly, a common team of Intiustrial Engineers has been entrust-
ed with. detailed studies of all the refineries by turn. A common 
team was considered desirable from the point of view of establishing 
uniform and standard nOrms of all the refineries. If the studies 
were to be taken up simultaneously it would have been necessary ,to 
engage three sets of Industrial Engineers at some additional costs 
and the object of attaining uniform and standard norms woulti . not 
have been achieved as the recommendations of the three teams could 
have been somewhat different in the case of each refinery. Apart 
from this, the work study being a specialised field. it would have been 
difficult to obtain experienced and competent Industrial Engin~ 
for short periods. 

[Ministry of Petroleum & Chemicals O.M. No. 22 (14) /67-0R, dated 
25-4-1968] 

Recommendation (Serial No. 18) 

As regards the development of the area around Barauni as a se-
quel to the location of the Refinery, progress has been rather slour. 
One would have expected that the area would be developed with 
petroleum based industries including a petro-chemical complex and a 
fertilizer plant based on naphtha. This has unfortunately not com.e 
about, the main reasons being the fact that Barauni not being a pric-
ing point for petroleum products has great disadvantages in so far as 
the prices of its products are conerned. The Committee in their 
Report on the Marketing Division have dealt with this matter in 
detail. Suffice it to say here that when. Barauni goes into full pro
duction, the I.O.C. will lose Rs. 3 crores per annum On under-recove
ries it the present pricing policy of Government is not changed. 

Private entrep-reneurs should be attracted to Barauni to estab~ 
Zish industries there. This can :be done only by making the raw ma
terial cheaper at Barauni than say at Calcutta. The Committee abo 
feel that vigorous efforts are requi,.ed both by the Central GoVern
ment and the Government of Bihar to carry out the policy of eco
nomic development of the north Bihar as a direct consequence of 
Locating the Refinery there. The Zoeational disadvantages of the 
Barauni Refinery can only be compensated if development of the 
a"ea re8Ults.from such a location. (Para 78-79) 
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REPLY OF GoVDJJl4&NT . . 
TIle 1Vhole question of pricing petroleum products has been en-

miDed in detail recently by the Working Group on Oil Prices which 
... conttituted by Government of India for this purpose. The pte:. 
.. pricing system is baseti on the recommendations of this body, 
wiWeh were accepted by Government after due consideration. It is 
o.vemment·s view that at least in the near future, no departure can 
af mould be made from the pricing policy based on import parity at 
the ports. 

Reprding the Committee's recommendation for the establish-
Jrlfmt of petroleum based industries near Barauni, Government feels 
that it may not be necessarily achieved simply by lowering the pri-
ca of Barauni Refinery protducts. The growth of industries in a 
particular area depends upon a number of favourable tecbno-econo-
mlc factors and the cost of raw material is only one of these. Gov-
ernment is, however, taking steps to promote industrial growth 
around Baraunt and a coke calcination plant is proposed to be set up 
there shortly by the Indian Oil Corporation. It has been also decid-
ed to establish a fertilizer factory at Barauni with a capacity of 
3,30,000 tonnes of urea per year. With the establishment of these 
and other intlustries, considerable progress will be achieved for 
other entrepreneurs to share in the speedy industrialisation of the 
area. 

(Ministry of Petroleum & Chemicals O.M. No. 22 (14) /67-OR dated 
15-9-1967]. 

ReeommeadatioD (Serial No. %2) 

In spite of specific cUlmes in the cont,.actB jor compensation in 
case oj avoidable delays on their part, the Committee observe that 
the contractors have been leniently treated. The Chief Engineer 
find the General Manager of the Refinery have b.een too indulgent 
in so Jar as the contractors were concerned. There are no i1Ulica-
tions that they exercised propeT control and if they had things might 
not have come to such 4 pelss. (Para 85) 

REPLy OP GoVDlOlENT 

The progress 01 the contractor was being reviewed at Weekly 
Progress Review Meetings and the eontractors were pressed const-
antly to show better results. When the Maaagement found that the 
pJOgrees of Mechanical Contractors was very slow, a decision was 
talIen in October 1963· to withdraw a part of their work ed do the 
same tlepartmentally. The Contractor, however, challenged the 
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Jlanapment's right to withdraw a part of the work under the Con-
tract and move'<! the Calcutta High Court for restraining the Mana~ 
gement's action. After initial hearing, the Management felt that the 
dispute would further worsen the situation and it was decide'<! to re-
vise the earlier decision. 

[Ministry of Petroleum & Chemicals O.M. No. 22 (14) /67-0R, dated 
·15-+67]. 

Recommendation (Serial No. 23) 

The lack of supervision on the part of the supervisory staff of 
the Refinery over the work of the contractors has also contributed 
to the delay. The staff lived in Hathidah Colony-five miles away 
jrom the site on the south bank of the river Ganges. Adequate faci
lities did not exist tor transport, because apart from Refinery's own 
transport, there was hardly any public transport available. Th.e 
roads were also poor and weather conditions often unfavourable. 
The site itself was often slushy and muddy. The Committee do not 
wish to under:-rate the heavy odds against which the staff had to 
work to fUlfil their tasks. The Committee's only contention is that 
by locating the township so far away, supervision became lax. 
(Para 86) 

REPLY OF GOVERNMENT 

The impression that supervision by Departmental Officers of the 
Refinery was lacking on account of the fact that they lived far away 
from the refinery site at Hathidah Colony is not well~founded. The 
contractors worked at the Refinery site generally on day shift and 
the timings of the refinery engineers were fixed in a manner that in 
every zone the Departmental Engineers arid their staft were present 
to supervise the work at all times. The fact that they were resi-
ding at a long distance from the Refinery site did not affect the 
supervision. 

[Ministry of Petroleum & Chemicals O.M. No. 22 (14) j67-OR dated 
15-9-57]. 

Rea»mmendation (Serial No. 27) 

The Committee feel that there has been a lack of proper pla~ 
ning in regard to the Kerosene Treating Unitg at tne Batauni Refi
'f'U!f'Y. At the moment, the capacity of "the Units is almost double 01 
what is required at the 2nd million stage. Unnecessary capital has 
been blocked up and the high capiUa cOlt CIddB 1lnnecess4rily to the 
e!t'pemes of operations. These could httvebetm avoiMd if all the 
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/fIdo'TB had been taken into conBiNration tit the planniftg I'tafe .. 
the extra requirements communicated clearly to the Rusrian e.rpefts. 
(Para 100) 

REPLY OF GOVERNMENT 

The details of the working of the Kerosene Treating Units have 
already been submitted to the Committee. As statetl in para 98 of 
the Report, the yield pattern of Ker~ne and Diesel is under the 
active consideration of Refineries' technical experts, keeping in view 
the capacity of Kerosene Treating Units and the market require-
menta. 

[Ministry of Petroleum & Chemicals O.M. No. 22(14)/67-0R dated 
15-9-67]. 

FuR'nIER INPORMATION CALL!'.D FOR BY THE CoMMl'l"l'EE 

The yield pattern of Kerosene and Diesel is stated to be under the 
active consideration of Refineries' technical e%J)eTts. The results ot 
the investigations carried out in this regard may be indicated. 

[L.S.S. O.M. No. 34-PUI67, dated 21-2-68]. 

FINAL REPLY OP GOVERNJaNT 

The yield pattern of kerosene and diesel is kept under constant re-
view by Inc:UanOil Corporation. Barauni Refinery has been examin-
ing the possibility of increasing the yield of straight run kerosene 
from the units, now that the production of high-speed diesel oil has 
reacbed a stage of near self-su1ftciency. The present yield of straight. 
run kerosene does not justify the running of the second kerosene unit, 
specially in view of tbe fact that it has been possible to process the 
I;aid keTO!'Icne at a rate of about 3,80,000 tonnes per year in one unit 
itself as against its designed capacity of 300,000 tonnes. The Se-
cond kerosene unit is likely to be utilised when the third-mi1lion-
tonne Atmospheric unit goes on stream in the latter part of 1968-69. 

[Ministry of Petroleum '" Chemicals O.M. No. 22 (14) /67-OR dated 
25-4-1968] . 

~ommendation (Serial No. 28) 

The Committee hope that th~e win not be waste 01 manpower 
itt the Kerosene Treating Units. The peraoftftel attached to these 
Units should be gi1)ell tTainitag 'ft the work of NO or three other 
"nits .0 that they could be of use there when. the Kerosene Tt'eGtiw.g 
Unit .hutdoum. It .houlcl GUo be emtRitaed how faf' the pe7'IOIlfleZ 
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of Kerosene Treating Unit No. I can manage the Kef'osene Treating 
Unit No. II. Only the minimum staff should be recruited jor Kef'O-

. sene Treating Unit No. II, so that overheads aTe 'kept to the mini
mum. The Committee, however, cannot but e:r:pr8$s regret at this 
state of affairs. (Para 103). 

REPLY OF GOVERNMENT 

Noted. 

[Ministry of Petroleum & Chemicals O.M. No. 22(14)/67-0R dated 
15-9-67]. 

FuRTHER INFORMA'PION CALLED FOR BY THE COMMITTBE 

Steps taken to avoid wastage of man power in the Kerosene 
Treating Units may be indicated. 

[L.S.S. O.M. No. 34-PU /67, dated 21-2-1968]. 

FINAL REPLY OF GoVERNMENT 

As already reported to the Committee, out of a total number of 
55 personnel required for both the Kerosene Treating Units, the ac-
tual number recruited is 37. Necessary training has been provi\:ied 
to the personnel working in the Kerosene Treating Units to equip 
them to take up alternative jobs when their services are not being 
effectively utilized in the Kerosene Treating Units. 
[Ministry of Petroleum & Chemicals O.M. No. 22(14}/67-0R dated 

25-4-1968]. 

Recommendation (Serial No. 30) 

The Committee cannot escape the conclusions that the Manage
ment of the Barauni Refinery made no efforts to find out indigenous 
sources of materials or to reduce expenditure. Comparisons with 
other public sector refineries are inevitable and the failure at Ba
rauni is all the more glaring when a comparison is made with the 
Gujarat Refinery. The Committee hope that fOT the third million 
stage, imports will be made only when ine17itable. The Gooern-
ment of 1n.dia should also make a comparative and det4iZed study oj 
the Barauni and Koyali construction with a view to prooide guidance 
for the other public sector refineries envisaged in the Fourth Plan. 
(Para 109). 

REPLY OF GoVERNMENT 

Noted. 

[Ministry of Petroleum & Chemicals O.M. No. 22 (14) /67-OR dated 
15--9-1967]. 
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F'uJmIu IIJPORMAnON CALLED POR BY THE COMM1ftD 

What has been done by the Government with Teg4~d to making a 
~ompar4tive Gnd detailed study 01 the BaTauni and Koyali construc
tion. with 4 view to provide guidanCe JOT the other pWblic sector re
fineries envisaged in the Fourth Plan? 

[L.8.S. O.M. No. 34-PUI67, dated 21-2-1968]. 

FINAL REPLy OF GoVERNMENT 

As a result of experience gained from the getting up ot Barauni 
and Koyali Refineries, certain steps have already been taken in con-
nection with the design and construction of Haldia Refblery. These 
c:an be 8ummaried as under:-

1. Foreign collaborators in design and construction are being 
assisted by two Intlian consultancy organisations-Indian 
Institute of Petroleum and Engineers India Limited. The 
process design and detailed engineering of off-site facilities 
would be done mostly in India by E.l.L. 

2. 

~. 

4. 

~. 

Representatives of Indian Oil Corporation are being closely 
associateti with the foreign collaborators during crude eva-
luation, optimisation and process design studies. 
It has been decided to make Haldia Refinery a comparatively 
more integrated unit than other refineries, which is likely 
to reduce the costs. Thus Haldia Refinery is to have a 
single topping unit for 2.5 million tonnes while other refine~ 
rles at Barauni and Koyali have three units of 1 million 
tonne capacity eiu:ili. 

Indigenous materia1 shall be useti to the maximum possible 
extent for eonstruttion of the refinery in order to reduce 

foreign exchange components and to help the growth of 
specialised industries in the manufacture of refinery euip-
menta. 
Stafftng pattern is being devised on a more realistic basis. 

The aboVe e1!&ris are pllt in with a view to reach a stage when 
the futur& reftDeriea could be designed and built with the maximum 
of lmiian know-how and equipment. 
{Ministry of Petroleum & Chemicals O.M. No. 22 (14) /67-OR dated 

25-4-1968]. 

Recommendation (Serial No. 31) 

The Co"".rittH ewe not happy ot>er the mooem.ent of products 
from BaTClUnl Thet'e ha.9 been an apparent lack of coordination 
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between the Refineries Division and the Muketing Diwion or 4ft 
inability on the part of the Marketing DiviBionto Bell pTOductB m 
time. As only the first million stage of the Refinery had gone into 
stream, there is no reason to believe that it was difficult to sell the 
products as and when they were produced. The area served by this 
Refinery is highly industrialised' one, with a prQpOTtionately larger 
consumption oj petroleum products than in the other parts <rf the 
country. In view of this, marketing difficulties cannot be a oo.lid 
excuse for the accumulation of products in the Refinery. The Com~ 
inittee would urge a close scrutiny of this matter by the top manage
mellt of the I.D.C. and the Government with a view to devising ade-
quate safeguards to prevent the Refinery's operation from c()ming to 
a stand-sti!l or its working at reduced throughouts. (Para 112). 

REPLY OF GOVERNMENT 

Effective steps have already been taken to coordinate production 
and distribution at different levels in the I.O.C. and these matters are 
kept under daily watch. The loading pattern of the Railways is a1.S{) 
regulated in a manner so as to give the first preference to the move-
ment of products produced at inland refineries which process wholly 
intligenous crude. -

[Ministry of Petroleum & Chemicals O.M. No. 22(14) /67-0R dated 
15-9-67]. 

FuRTHER INFORMATION CALLED FOR BY THE COMMITrEE 

The precise step~ taken by Government/ldian Oil Corporation to-
regulate the movement of products from Barauni may l;>e stated. 

[L.S.S. O.M. No. 34-PU /67 dated 21-2-1968). 

FINAL REPLY OF GOVERNMENT 

The Barauni-Kanpur section of the products pipeline was com-
pletely commissioned by 31st March, 1967 and :ijarauni Maurigram 
(Calcutta) Section was commissioned on 23rd September 1967. 
Commissioning of these products pipelines has resulted in faster mo-
vement of products in the Northern and Eastern Regions. 

The Chairman, Indian Oil Corporation, conducts a Co-ordination 
meeting every month, attended by the concerned officers of the Re-
fineries Division, Marketing Division and the Pipelines, for drawing 
up a proper production and movement plan for· each following 
IllQnth. At this meeting, a detailed review is also- carried out of 
the problems arising and efforts to overcome those problems. 
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These meesures have gone a long way in assisting the movement 
01 products from Barauni Refinel'y. 

[MiniBtry of Petroleum & Chemicals O.M. No. 22(14)j67-0R dated 
25-4-1968]. 

Recommendation (Serial No. 34) I 

During their visit to Barauni, the Committee saw the huge stocks 
of coke spread out in the open area around the Refinery. 1't tooB 
,tated that such exposure for long period Wal likely to deteriorate 
titre equality of the material. Vigorous efforts must, theTefore, the 
made to find out a market for the coke. Because of the reduced ICJle 
each year to Mis. India Carbon Ltd., stock accumulation each year 
will be heavier in future and as such it is necessary to find out a prf)-
pe1' market for the coke. The Committee understand that efforts a.re 
being made through the S.T.C. for its export to certain Middle Ea.st 
countne,. This ,hould be actively pu.1'sued. The I.O.C. ma.y per
haps investigate whether it would be possible al.ow to interest private 
parti.,:"in effecting export,. Et7eft if the Refinery doer not make 
much profit on this deal, ·:t will at least save it from the problem of 
.taring these vast stocks with the attendent possibility of loss by 
deterioration. (Para 117) 

REPLY OF GOVERNMENT 

Noted. The suggestions made by the Committee have already been 
implemented substantially and the accumulated stock at Barauni is 
being cleared up. A quantity of about 15,300 tonnes has been ex-
Ported. This will be followed by another 15,000 tODDes of export 
during September, 1968. .In adtiition, certain quantities have been 
offered to buyers in the country including India Carbon Ltd. These 
measures will help to eliminate the accumulation at Barauni. 

{Ministry of Petroleum & Chemicals O.M. No. 22 (14) 167-OR dated 
15-9-87) . 

FuRTHER INFORMATION CALLJ:D FOR BY THE CoMMrrl'EE 

(a) Hes the entire stock of accumulated petroleum coke been 
disposed off by now? 

(b) Are there any Indian and foreign buyers, whose demands /01 
this coke hal1e not been met fully or partially? 

(c) How much of it had been exported and to whom? 
(d) The prices at which exported to foreign parties and sold to 

the Indian parties may be stated? 

{L.S.S. O.M. No. 34-PU/67, dated 21-2-1968J •. 



FINAL REPLY OF GOVERNMENT 

. (a) +io. The stock of coke at Barauni Refinery as on 1-3-1968 
was ,about 31,000 tonnes. 

(b) MIs. India Carbon Limited are the ma,ior consumer in India 
of raw petroleum coke, besides about a dozen other small-scale con-
sumers. Supplies to India Carbon Limited are being made accor-
ding to a mutually agreed programme. There have however been 
occasional shortfalls in supplies due to restrictio.ns by the railways 
resulting from the priorities given to food-grains movement, etc. 

(c) The quantities of coke to be exported are reviewed and 
decided from time to time and negotiations finalised consi'<iering the 
stocks and prices offered. About 4,400 tonnes of coke was exported 
during 1966-67 to Mombasa and another quantity of about 30,000 
tonnes has been export~ to Japan, Singapore and Malaysia so far 
during the year 1967-68. 

(d) The price of coke sold to MIs. India Carbon Limited ex-
Gauhati Refinery is Rs. 124\- per tonne and ex-Barauni it was 
Rs. 801- per tonne f.o.r. Barauni upto end of December, 1967 and 
Rs. 101,- per tonne f.o.r. Barauni from 1st January, 1968 onwards. 
The rates in the case of Barauni Refinery are, however, of a special 
nature in view of the large quantities involved. The standard rate 
for ungraded coke is 1201- per tonne f.o.r. Barauni. 

The rate at which coke was exported to foreign parties by STC 
varies from Rs. 63\- to 931- per tonne f.o.r. Barauni. 

[Ministry of Petroleum and Chemicals O.M. No. 22 (14) 167-0R dated 
25-4-1968] 

Recommendation (Serial No. 35) 

In regard to the case of a wrong payment of a bill at the Barauni 
Refinery, the following points arise:-

(1) how it could not be detected that the pipes were not 
seamless; 

(2) how the firm despatched the goods before recewmg a 
reply to the request for amendment of the purchase orde1'; 

(3) why the tests and test certificates were dispensed with 
and under whose orders; and 

(4) who was responsible for the payment of the Bill and what 
was the motivation. 



• 
It is .trange that Diu.. are mwecl in the Aecountl l)epurtmem ell 

hGWened in this case. It might be worth i1Westigcr.ting how maAY 
Buch C(Ules of untroced bills were there and how man" pa~t8 .of, 
duplicate 'bills were made by the Accounts Department. lIthe 
findi'flgl are not satisfactory, and overhaul of the Accou'lts Deptu·t
m~mt would be caned for. 

, The Committee understand that (Ul a result of a 81iggeBtion m.cr4e 
during the Mal evidence of officialll of the Refineriet Division, the 
case has been handed over to the Special Police Elt4bliBhm.ent fOt' 
invveBtigat'ion. The points raised above by the CQmmittee should 
be ,gone into and the re.ults reported. (Paras 119-120) 

REPLy OF GOVERNMENT 

! ,Noted. The position about un traced bills involving payments 
having been made on duplicate bills has been undex: investigation. 
No other case of this nature has come to light so far. ' 

'~ . , 

Tpe SPE is looking into the particular case mentioned and the 
points ireferred to by the ComJDittee will be covered by their in~~s~i-
~~, ~ 

[Mtni.try of Petroleum and Chemicals O.M. No. 22(14) 167-OR dated 
15-9-1967] 

FURTHER INYODIATION CALLED FOR BY TH! COMMrrr£E 

The result of the investigation carried out may be intimated. 

[L.S.S. O.M. No. 34-PU /67 dated 27-11-1967]. 

FINAL ~y OF' GOVERNMENT 

No further case of payment on duplicate bills has come to light so 
far. 

The investigations by Special Police Establishment, in the case 
me~tioned by the Committee on Public Un~rtakings initio 36th 
Report. are still in progress. , '," 
(Ministry of Petroleum and Chemicals OM. No. 22(14) 167-08 dated 

8-1-1968] 

The Committee are glad to leam a.bout the good WOf'k of the 
CentTal DeBWnB Organisation. The], suggest that this Of'ganiBation 
should make continuous studies Of improvemenu in refining techno
lbf!1 taking place dsewhere and make eJfotu to introduce these new 
techniques in the public sector ~nerie. in India. A close liaison 
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should also be maintained with the Indian Institute of Petroleum. 
Dehra Dun in this regard. (Para 130) 

REPLY OF GOVERNMENT 

The Indian Institute of Petroleum is the l-'rincipal agency for 
studying refining technologies and recommending the adoption of, 
new techniques. 

The Indian Institute of Petroleum and Engineers India Ltd. to-
gether are intended to promote the development of capability in 
refinery process design and engineering. The Central Designs 
Organisation is not likely to be well suited for these purposes and 
its integration with Engineers India Ltd. is, therefore, under separate 
consideration. 

Each refinery has a technical division which deals with problems 
of day to day improvement, development of spare parts, deSign, 
modifications in plant and equipment, \iebottlenecking, etc. There 
is, therefore, no need for the maintenance of a Central Designs 
Organisation for these purposes. 
[Ministry of Petroleum and Chemicals O.M. No. 22 (14) I 67-0R dated 

15-9-1967] 

Recommendation (Serial No, 41) 

One of the important works being undertaken by the Central 
Designs Organisation was stated to be in respect of preparation of 
drawings of various parts of the plant and equipment of all the three 
Refineries. The Committee were glad to hear a'bout this attempt at 
self-reliance. They hope that it would be possible for the C.D.O. to 
prepare drawings for all the important spare parts of the three 
Refineries. Side by side with the preparation of drawings, conti
nuous efforts should also be macLe to locate sources in the country fOT 
obtaining the spare parts. Such spares will faU into two broad 
categories:-(i) for process equipment for expansion capital pro
;ect work and plant modification and (ii) for operational mainten
ance. Attempts should also be made to rationalise the various com
ponent parts and produce suitable Indian standards. The Committee 
understand that if earnest efforts are made, it will 'be possible to 
o'btain several refinery equipment like heat-exchange equipment, 
pressure vessels, pumps, compressors, steam turbines, pipes and fit
tings and proces~ control and measuring instruments in India. The 
basic necessities in regard to the indigenous manufacture are stated 
to be the lack of specifications, compsition of const':"Uction material 
drawing and technical know-how. This is the field in which the 
Central lJesigris organisation can play a vital TOle. (Para 132). 



FINAL REPLY OF GOVERmaNT 

Noted. 

[Ministry of Petroleum and Chemicals O.M. No. 22 (14) i67-OR dated 
15-9-1967] 

Ftnmu:a INFORMATION CALLED FOR BY THE COMl4:rrrEE 

Please state the specific steps taken towards procurement and 
manufacture of spare parts indigenously and the vphl.e of imports 
of such spare separately by each of the three Refineries per annum 
during the last three years. 

[L.S.S. O.M. No. 34-PUI67, dated 29-3-1968]. 

FINAL REPLY OF GOVERNMENT 

The specific steps taken towards procurement and manufacture 
of spare parts indigenously. 

Gauhati Refinery: 

(i) All reputed workshops in the country which have adequate 
facilities are contacted and guided suitably by furnishing Drawings, 
Specifications, working drawings etc. with a view to encourage them 
in taking up manufacture of spare parts which were hitherto im-
ported. 

(ii) Further close ('on tact with small scale industries service 
Institute at Gauhati and Calcutta is maintained. All the available 
drawings are sent to them and discussions held with Directors of the 
Institute in an effort to effectively mobilise the resources of small 
Kale Industries in manufacturing the spare parts needed by us. 

fIJi) A comprehensive list of suppliers of machinery and machin-
It!rY spares in the country has been compiled. These suppliers are 
always contacted first to find out if they can he!p in locating items 
indigenously instead of ordering for imports. 

(iv) The Central Mechanical Engineering Research Institute, 
Durgapur is also contacted for obtaining their advice by furnishing 
them all the necessary drawings. The advice received from CMERI 
regarding material and manufacturing processes is passed on to the 
possible manufacturers in the country. 

As a result of the efforts made by the Gauhati Refinery to maxi-
mise indigenous procurement of spare parts it has now become possi-
ble to procure some of the equipmentlspares indigenously which 
w~!'e previously imported. These include vessels. Heat Ex~hangers 



.coJwnns, Tanks, Piping, Pipe fittings such as .flanges etc., Pumps, 
Compressors upto a capacity of 500 CUMIHR, Valves, Explosion 
proof motors, Electrical Motors, Push Botton Stations, Lighting fix-
tures etc. etc. It is further expected. that with the commissioning 
of Durgapur Alloy Steel Plant and other Alloy Steel Units the Alloy 
Steel Pipes and Pipe fittings mad'c of alloy steel would be available 
indigenously. 

Barauni Refinery: 

Barauni Refinery has been procuring from indigenous sources a 
number of items like stainless steel studs, carbon steel and alloy 
.studs and gaskets. The approximate value of purchases made so far 
in this category is about Rs. 1,61,000. At Barauni Refinery a num-
ber of items have been manufactured in its own workshop with the 
indigenous materials. The details of items so manufactured at the 
workshop are as fol1o\Vs:-

(i) Eleven Pieces of carbon steel floating type tube bundles 
Value Rs. 1,32,000 

(ii) Two pieces tube-in-tube tube bundles 

(iii) Three Hair-pin type tube bundles 

Value Rs. 15,000 

Value Rs. 32,000 

In addition various spare parts for pumps, compressors etc. like 
'wearing rings, impellers shafts, lantern rings, impeller vanes, valve 
seats, valve spindles, piston roads, cylinder linder, casing waring 
rings etc. the approximately value of which would be around 
Rs. 32,000 have also been manufactured in the workshop at Barauni 
refinery. Presently Barauni refinery is processing various items re-
quired for the Thermal Power Station for indigenous procurement 
·such as heater tubes bundles. Apart from this, indigenously avail-
able bearings motors etc. are also procured wherever required sizes 
'and types are available in the country. 

Gujarat Refinery: 

In Gujarat refinery stePtt were taken to maximise import substitu-
tion rights in 1966 for preparation of drawings of fast moving spares. 
'So far 400 such drawings have been prepared and enquiries hav~ 
been sent to indigenous manufacturers for the manufacture of these 
spares. So far Gujarat refinery has procured spares worth Rs. 1 lakh 



from indigenous sources which if imported would have cost us about 
Rs. One to Two lakhs in foreign exchange depending on the source-
of supply. 

2. The value of imports of such spares separately by each of the-
three refineries per annum during the last three years. 

The details are given below: 
Gauhati Refinery: 1965-66 Rs. 4,22,535.00 

1966-67 
1967-68 

Barauni Refinery: 1965-66 
1966-67 
1967-68 

Rs. 
Rs. 
Rs. 
Rs. 
Rs. 

8,58,363.00 
2,22,520.00 

Nil 
7,45,000.00 
34,75,000.00 

Gujarat Refinery: 1965-66 It is not possible to indicate the value 
1966-67 of spares imported as certain 

amount of spares ha\i come together 
with the main imported equipment 
form;ng part of erection spares. These 
were not separately paid for and as 
such could not be accounted. Gujarat 
refinery still has spares which have been 
recently valued at about Rs. ]. 39 lakhs 
on a very rough and ready basis as no-

individual prices had been in~icated by 
the Soviet Suppliers. 

1967-68 .•........ Rs. 3,74,000' 00 (Approx.). 
[Ministry of Petroleum & Chemicals O. M. No. 22(14) '67-0R, 

dated 11-10-1968]. 

Recommendation (Serial No. 49) 
The Committee feel the sub;ectoJ dectmtTalisation of powers tDith 

« view to achieve n14:cimum flexibility of operations needs urgent 
attenti01l.. All the three Refineries have 'gone into pt'oduction mad it 
should be possible now to take stock of the position and anive at 
certain conclusions in regard to the directions in which changes
would be debirable. The Committee are not in favour of CI system 
where by the General Managers have to make constant references to 
the Head Office on varied matters dnd obtain conct&n"etlCe on prob-
lema which they,. as meft-()fl-the-spot, CITe betteT qUClli~ to judge. 
The Head Office ~hould at best be responsible for policy and c0-
ordination while the actual day to day working should be left en-
tirely in the hands on the GeneTal Managet'8. 



The Committee would suggest that the Refineries Division of the 
I.U.C. should consult the Chairman of the Hindustan Steel Ltd. on 
this matter, ascertain the practical 1,irtues and drawbacks of the 
scheme and draw up concrete proposals as to what further power 
should be delegated to the Refineries. A larger measure Of operat
ing authority should be, given at the plant level while minimising 
the need for close scrutiny at the Head Office in the day to day 
operations of the ptants. (Paras 150-151). 

REPLy OF GOVERNMENT 

Noted. There is adequate decentralisation at present and the 
Head Office is mainly concerned with policy, coordination of produc-
tion, consideration of important schemes or modifications, capital 
works involving substantial expenditure, imports, etc. etc. The 
General Managers of the Refineries have wide financial and adminis-
trative powers and these powers are reviewed from time to time so 
as to make suitable revisions when found necessary. 

[Ministry of Petroleum & Chemicals O. M. No. 22 (14) 167-0R, 
dated 15.9.67]. 

Recommendation (Serial No. 50) 

The budget at present is used mainly for ~ning of physical 
targets against which actual results are compared at the end of the 
year. If budgetary control is to have any meaning, the relationship 
between the values which are produced by physical results and the 
expenses involved in achieving them should be clearly understoodJ 

measured and gauged. It is only then that the control can be 
effected. 

The Committee feel that it would. be very desirable for the Divi
sion to re-orient its budgetting in order to 1IUlke it an effective tool 
for mariagerial control. Performance budgetting, whiJch is the ob
jective that the Committee has in view, has come to be Tealised as 
useful in modern management practice and the Committee recom-
mend that it should be introduced by the I.O.C. m all theiT Divv
sian. (Paras 155-156). 

REPLY OF GoVE!lNMENT 

Noted. The budget is framed according to normal commercial 
practice so that it is possible to' gauge the profit and loSs of the year 
to which the budget relates. This is reviewed every month to com-
pare with the actual performance both in terms of physical and 



financial results and suitable steps taken to achieve the targets for 
the year. 

[Ministry oj Petroleum & Chemicals O. M. No. 22(14) 167-0R~ 
dated 15.9.67]. 

Reeommendatioa (Serial No. 5%) 

The petroleum industry is 4 highly specialised industry and tech
niques oj refining are constantly adv4ncing through. rese4rch. As 
the industry in the public secten- is jut developing, it is essential for-
it to keep abreaBt oj the developments in the technical and econo
mic fields in fen-eign coutltries. The industry has an mteT'n4tiona.l 
character which affects the Indian industry also. It would, there
,fore, be desirable to buij(!' up a well equipped research and deveZop-

'''~~' ment section for the public secten-. It mig1it be considered how far 
it would be desirable to attach this to Indian Institute of Petroleum 
at Dehra Dun. (Para 159). 

REPLY OF GOVERNMENT 

Noted. Services of the nature of research and development are 
being rendered to the public sector refineries by the Indian Institute 
of Petroleum in an adequate and satisfactory manner. The refineries 
in tum have techI9caJ cells to study and advise on day-t~y opera-
tional problems and processing modifications, other than major ones. 

[Ministry of Petroleum & Chemicals O. M. No. 22 (14) !67-0R, 
dated 15.9.67]. 

Recommendation (Serial No. 53) 

The suggestiof~ was received by the Committee that it would be 
better if the Indian Institute of Petroleum was located near a Re
finery instead of at Dehra Du.n, so that octu.al trial or pilot plant 
studies may be faci~itated. The Committee feel thGt there i8 some
force in this suggestion 4nd recommend that this should be comi .. ~ 
dered by Government. The Committee would recommend Baroda". 
since it is both near a Refinery as well Q3 the Oil wells. (Para 160). 

REPLY OF GOVERNMENT 

It seems now too late to act On this recommendation, in view or 
the major developments that have already been completed for the 
Institute at Debra Dun. Besides, it may be noted that the Indian 
Institute of Petroleum is a Central Institute that carries on inten-
sive scientific and technological research work concerning oil re-: 
flning, the application of oil products and petrochemicals. The carry--



ing out of these functions has not been hindered by the location of 
the Institute at Debra Dun. 

[Ministry of Petroleum & Chemicals O. M. No. 22 (14) 167-OR, 
dated 15.9.67]. 

Recommendation (Serial No. 59) 

The Committee hope that one important factor will be kept in 
view while reviewing staff requirements. The refining industry is 
quite new to this country and not many experienced hands both 
among officers and labour would be available to a new refinery. As 
such, staff strength will probably have to be fixed at a higher level 
in the initial years than what is actually required. As the staff learn 
and become experts, their individual efficiency will rise. It would 
then be possible to gradually reduce the staff strength. Incentives 
may be provided to staff to increase their per capita output so that 
reduction in strength may not create other problems 'USual in indus
try. (Para 174). 

REPLY OF GoVERNMENT 

Noted. The possibility of introducing incentive schemes in the 
Maintenance Department is being explored. Such a scheme was 
tried at Barauni Refinery for completing the modifications to the 
Coking Unit with much success. 

[Mimstryof Petroleum & Chemicals O. M. No. 22(14) 167-OR, 
dated 15.9.67]. 

FURTHER INFORMATION CALLED FOR BY THE COMMI'lTEE 

The concrete steps taken towards introductions of an incentive 
scheme to improve the per capita output of staff may be stated. 

[L.S.S. O.M. No. 34-PUI67, dated 21-2-1968]. 

REPLy OF GOVERNMENT 

The concept of an incentive scheme in the Refineries where 
operations are highly automatic, is of limited application. Even the 
maintenance jobs are carried out according to a previously laid down 
plan. However, when occasions arise for handling emergency jobs, 
monetary incentives have been given to the staff. For example, addi-
tional payment was made for accelerated completion of modifica-
tions in the Coking Unit at Barauni Refinery. Similarly, additional 
payment was made to concerned employees in Gauhati Refinery for 
reducing the shlltdown period of the Coking Uni1', which needs perla-



In addition to the above, a scheme for the grant of advance in-
crements to staff for rendering exceptionally meritorious service to 
the Company, also exists. An Emploxees Suggestion Scheme has 
also been introduced in Gauhati Refinery as an experimental mea-
sure and if successful, will be extended to other refineries also. 
Under the scheme, the staff, whose suggestion results in savings 
and additional benefits to the Corporation, are suitably rewarded. 

[Mi114stry of Petroleum & Chemicals O. M. No. 22(14) !67-0R, 
dated 25-4-1968). 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF W RICH REPUES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COM-
MITTEE. 

NIL 
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CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

NEW DI:uu; 
January 16th. 1969. 
Pausa 26th 1890 (S). 

NIL 

G. S. DHILLON, 
Chairman. 

Committee on Pu.blic Undertakings. 
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APPENDIX I 

(Vide reply to recommendation at serial No.5-Pages 28-29). 

Copy of the correspondence betweell the Ministl'Y of Petroleum 
and Chemicals and Indian Oil Corporation and minutes of the Board 
meetings relating to merger of Pipelines Division with other Divi
sions of I.O.C. 

Copy of lette7' No. 22114167-0R dated 14-9-1967 from Shri M. V. 
Rajwade, Joint Secretary, Ministry of Petroleum & Chemicals, 
New Delhi, to Shri N. N. Kashyap, Chairman, Indian Oil Cor
poration, New Delhi. 

Please note that LO.C.'s comments on recommendation No. 5 in 
Committee of Public Undertakings 36th Report on IOC (Refineries 
Division) have not yet been received. Will you kindly expedite the 
reply to this Recommendation before 18th September, to enable us 
to furnish our reply in turn to the Lok Sabha Secretariat on 19th 
September, 1967? 

Copy of D.O. letter No.1 (6) 167-CH dated 18th September, 1967 from 
Shri N. N. Kashyap, Chairman, IOC, New Delhi to, Shri M. V. 
Rajwade, Jt. Secretary, Ministry of Petroleum & Chemicals, New 
Delhi. 

Please refer to your D.O. letter No. 22114167-OR, dated 14th Sep-
tember, 1967 regarding IOC's comments on Recommendation No.5 
of Committee on Public Undertakings 36th Report. 

The recommendations of the Committee on Public Undertakings 
in its 35th and 36th Reports were considered by a Sub-Cammittee· 
of Directors, consisting of Sarda Nand Singh, Kamljit Singh, S. K. 
Guha and myself, on the 17th and 18th July, 1967 and the IOC's 
comments were finalised at these meetings. With regard to Recom-
mendation No. S. (36th Report), however, the view of the Sub-Com-
mittee of Directors as a whole and one of itsmemhers, Shri S. K. 
Guha, were at variance with each other, the draft reply (copy en-
closed) was specifically brought to the notice of the Board. This 
question was considered by the Board of Directors at their mp.eting, 
the Board postponed the decision in the matter to the next meeting 
which is due to be held on the 30th September, 1967. Relevant 

5! 
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extract from the minutes of the meeting on that item, however, is 
reproduced below for ready reference:-

"Item No. IMP134: Recommendations of Committee on Public 
Undertakings." 

The Board was apprised by the Chairman of the deliberations of 
-the sub-committee of Directors which met on 12th August, 1967 to 
consider the reply of the Corporation to the recommendations of the 
Committee on Public Undertakings on paras 35 and.3S of the Report. 
The Committee, as all the members were unable to attend, did not 
come to a decision and felt that the discussions be continued in the 
Board meeting itself. It, however, came to the conclusion that there 
was definite!, a scope for economy in the Pipelines DiVision, whether 
it merges or not with one of the other Divisions. The view expres-
sed by Shri A. A. Peerbhoy, vide his TPM, was also placed before 
the Board. The Board was also apprised of Shri S. K. Guha's request 
for postponment of item relating to Pipelines Division as he was 
unavoidably not able tc attend. The Board after discussion pOst-
poned the decision on this item to the next meeting." 

In vieW' of the fact that the Ministry wanted the IOC's comments 
before 18th Septembr, 1967, I circulated the enclosed draft for con-
currence or comments of the Directors. Till to-day, seven Directors, 
including myself, pave indicated their consent to the enclosed draft 
and three Directors have not consented. Replies from the remaining 
three directors have not yet been received. It would, however, be 
seen that the majority of the Directors have consented to the en-: 
closed draft reply and therefore, the Ministry may take whatever 
action it deems necessary in the matter. 

Sd.I- N. N. Kashyap. 

Extract from the minutes Of the meeting (held on 17-8-1967) of the 
Board of Directors on Recommendation No.5 of the 36th Report 
of the Committee on Public Undertakings. 

"Item No. lMP134: Recommendations of the Committee on 
Public Undertakings: 

The Board was apprised by the Chainnan of the deliberations 
-of the Sub-Comrnittee of Directors which met on 12th August, 1967 
to consider the reply of the Corporation to the recommendations of 
Committee on Public Undertakings on paras 35 & 36 of the 36th 
Report. The Committee, as all the members were unable to attend. 
did not come to a decision and felt that the discussions be continued 
in the Board meeting itself. It, however, came to the conclusion that 
there was definitely a scope for economy in the Pipelines Division, 
whether it merges or not wfth one of the olher Divisions. The view 
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expressed by Shri A. A. Peerbhoy, vide his TPM, was also placed 
before the Board. The Board was also apprised of Shri S. K, Guha's 
request for postponement of item relating to Pipelines Division as he 
was unavoidably not able to attend. The Board after discussion 
postponend the decision on this item to the next meeting." 

Extract from the minutes of the meeting (held on 5-8-1967) of the 
Board of Directors on Recommendation No.5 of the 36th Report 
of the Committee on Public Undertakings. . 

"Item No. IMP 128: Observations made by the Committee on 
Public Undertakings in its reports Nos. 35 & 36. 

The minutes of the Sub-Committee on the recommendations made 
by the Committee on Public Undertakings were considered. In 
regard to para 35 of the Committee's recommendations in relation to 
abolition and merger of Pipelines Division with either the Market~ 
ing or Refineries Divisions or with both was considered. Various 
view points were expressed by the members of the Board. To con-
sider further, the Board constituted a Sub-Committee consisting of 
the Chairman, Shri M. V. Raj wade, Shri R. S. Gupta, Shri E. P. W. 
Da Costa, Shri S. K. Guha, Shri M. V. Rao and Shri S. Ghosh. The 
Board also requested Director Incharge, Pipelines Division to pro-
vide necessary details in regard to the various points which were . 
explained to Director Incharge in the Board Meeting. The recom-
mendations of the Sub-Committee would, thereafter, be considered 
by the Board of Directors in their next meeting to be held on 17th 
August, 1967 before the recommendations are forwarded to Govern-
Jnent..·· 

Minutes of tlle meeting of the Sub-Committee of Directors of the 
r.o.c. held on the 17th and 18th July, 1967 in the office of the 
Chairman, r.o.c. Link House, New Delhi. 

Present: 
Shri N. N. Kashyap, 
Chairman, 
I.O.C. Ltd. 
Maj. Gen. Sarda Nand Singh, 
Managing Director, 
I.O.C. (Refineries Division). 

Shri Kamaljit Singh, 
Managing Director, 
I.O.C. (Marketing Division' 



Shri S. K. Guha, 
.Director-in..charge, 
I.O.C. (Pipelines Division). 

Shri Daulat Singh. Co-ordination Manager, Chairman's Office, 
r.o.c., New Delhi was also present by special invitation. 

In pursuance of Resolution No. IMPj22 passed by the Board of 
Directors at their meeting held on the 1st July, 1967 the Sub-Com-
mittee of Directors consisting of the Chairman, Shri Kaf!laljit Singh, 
Maj. Gen. Sarda Nand Singh (Retd.) and Shri S. K. Guha met 011 
the 17th and 18th July, 1967 to consider the recommertdations/con-
clusions made; by the Committee on Public Undertakings in its 
Reports No. 35 & 36 and finalise the replies on behalf of the Board 
of Directors. The Committee made a detailed examination of the 
draft repUes and made sUitable changes in some of the drafts and, 
thereafter, approved the same for circulation to all the Directors as 
well as for being sent to the Government for further aetion. 

The Chairman suggested that each Division should examine these 
replies and take action to implement the assuranCes given in some 
of the replies as soon as possible. 

With regard, however, to Serial No. 5 of the Recommendation in 
the 36th Report !2f the Committee relating to the merger of the Pipe-
lines ~"ision with either the Marketing Division or the Refineries 
)ivisioDS, the views of the Sub-Committee as a whole and one of 
its members, Shri S. K. Guha, were at variance with each other. 
In the context of the proposed re-organisation and having regard to 
the fact that the construction works of all the pipelines are over and 
no other pipeline is likely to be taken up for construction in the 
near future, the majority of the sub-Committee was of the view 
that the Pipelines Division should cease to exist as an independent 
Division. Shri S. K. Guha, however, felt that in view of the large 
investment of the order of Rs. 40 crores involved in the different 
pipeline projects and the need for the maintenance of proper cost 
and operational accounts, it is necessary to continue the Pipelines 
Division as a separate entity as at present. He also drew attention to 
Government's recent thinking in this regard as shown by his appoint-
ment on a four-year term as Director-in-Charge with e:f!ect from 
September, 1966. 

E:ct,.act from the minutes of the meetin.g(held on 1-7-1967) of the 
BOCl1'd of Dirt>Ctors on Recommendation No.5. of the 36th 
Report of th€ Committee on Pu'blic UndeTtakmgg. 

"Item No. lMP!22: Observations made by Committee on Public 
Undertakings in its Reports Nos. 35 & 36. 
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At the instance of the Chairman, the Board appointed a sub-
Committee consisting of:-

(1) Chairman 
(2) Shri Kamaljit Singh 
(3) Maj. Gen. Sarda Nand Singh 
(4) Shri S. K. Guha 

to consider and approve on behalf of the Board of Directors the re-
plies provided by the Corporation to the various observations made 
by the Committee on Public UndertllQngs in its Reports Nos. 35 & 
36." 

ExtTact fTom I.O.C. BoaTd Meeting held On 6-3-1968 Item No. IMP/85 
Abolition of Pipelines Division. 

The Board ratified the action of the Chairman in entrusting the 
work of the Pipeline Division for the time being to the charge of 
Managing Director (Refineries Division) with effect from 23rd 
February, 1968. The Board took note of the fact that a detailed 
scheme as to the management of the pipeline work on permanent 
basis will come up before it in due course. 



APPENDIX U 

(VitU Para 4 of Introduction) 

AIuIlysis of action falun by GOf:ernment on th, rlCOtnmltJdatiOns conIuiud 
in 1M 161h.&port of Ih, Cammill" on Public U"dlrtallin6s <Third 
LAic Sallh4) . 

I. Total Number of Recommendations made 68 

II. Recommen~tion8 that have been accepted by 
Government (Vide recommendations at S. Nos. 2,4,', 
8, 9, 10, 13, 14, IS, J7, J9, 20, 21, 24. 25, 26, 29. 32, 33, 
36, 37, 38, 40, 42, 43. 44. 45, 46, 47, 48, SI, 54, .t;S, 56, 
57. 58, 60, 61, 62, 63, 64, 65. 66, 67 and 68) 
Number 45 
Percentage to total 66' 2 % 

III. Recommendations \\,hich the Cornn-ittee do not desire 
to pursue in view of Government'S reply (Vide recom-
menW\tions at S. Nos. I, 3, 5, 6, 1 I, 12, 16, 18, 22, 23. 
27. 28.30 ,3 1,34,35,39,41,49, So, 52, 53 and 59) 
Number 23 
percentage to, total 33 . 8 % 

1\. RtcolY;rrc:r:.datiors in I C.~P(ct of which rc.plies of Go\ern-
mUlt have not been acctpud by the Corrmlttc:e Nil 

V. Recommendations in respect of which final replies of 
Government are still awaited Nil 
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